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In the Council of State Debates, 
1941, Vol. n,-

(1) On page 4, in the top line,-
fOf' " India " read " Indian "; 

(2) On page 136, in line 3 from the 
top,-

fOf' " one is at " read "that is, 
with ". 

(3) On page 142, in line 5,-

delete the words " at the time H; 

(4) On page 147, in line 4,-
for " I lay a statement on the 

table " read " A statement 
has been laid on the 
table ". 



. " . ()()'(J}WIL OF STAT}! • .. ~ . . . 

The CouDcil iDet in theCouncH Chamber of the Council House at Eleveh 
of the Clock, the Honour,able .the President in the Chair. 

QUESTIONS AND ANSWERS. 

LoAN GRANTED TO BARAWALPUR STATB. 
186. THE HONOURABLE MR .. V. V. KALIKAR (on behalf of the 

H?\ourable . Ra.ja 'Yuveraj Dutta Singh): (1)" Will Government state-. • 
(a) The total amount of loan advanced to the Baha.waJpur State out of 

Indian revenues; and the year or years in which the loan was advanced, as 
well as the rate of interest 1 • 

(b) The amount ofloo.n returned by the BahawaJpur State and the amount 
outstanding up-to-date 1 . 

(e) The security on which the loan was adva.nced and ~ allowed to remain 
outstanding 1 and 

(d) The arrangement, if any, for the repayment of the loan; and the 
stipulated time in which it is expected to be repaid finally 1 

(2) Has any portion of the loan been remitted, or proposed to be remitted 1 
If so, how much, and why 1 

'flu: HONOURABLE MR. C. E. JONES: (1) (a) to (d). The loan granted to 
finance the Bahawalpur State share of expenditure on the Sutlej Valley Pro-
ject totalled Rs. 12·4 crores up to 1935. Under an agreement entered into bet· 
ween the State and the Government of India in 1936, Rs. 2 crores a·re to be paid 
to the Government of India from the sale proceeds of unallotted land 
within the limit of the Sutlej Valley Project and the balance of IRs. 
10·4 crores is to be repaid out of the revenues of the Sutlej Valley 
Project in fixed half· yearly annual instalments which rise to Rs. 27·5 
lakhs in 1944-45 and remain at that level till 1985-86 when the entire liability 
on this account is expected to be discharged. Since the first part of the loan 
is not repayable at a fixed date, it is not possible to express these terms of repay-
ment as at a specified rate of interest and as the scheduled half-yearly pay-
ments are fixed lump sums it is not possible to say how much of the amount 
repaid up-to.date has been on account of principal and how much on account 
of interest. The State has, however, met all its obligations on the due da.tes 
and with certain pre-payments of later instalments has repaid Rs. 214 lakhs up 
to the beginning of this financial year. 

Another loan for Rs. 32 lakhs was granted on the security of thE', revenues 
of the State in 1936 for the conversion of certain accumulated debit balances 
on Account Current at 41 per cent. interest. This is being repaid in 15 annilal 
equated instalment", of Rs. 3· 03 lakhs. The balance due at the beginning of 
the present financial year on account of principal was Rs. 23·71 lakhs. The 
loan is expected to be repaid finaUy in the year 1950. • 

-(2) No portion of the principal of either loan has been remitted nor is 
there any suoh};'roposal. • . 

( 291 ) 
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INDO-NEPAL 4EBIAL ROPEWAY. 

187. THE HONOu:tWsLB MR. 'V.' v; . i~AL1KAR (on behalf of the 
Honourable Raja YuveJ;aj D\ltta Singh) ~ Is.the.re any proposal of con-
structing an Indo-Nepal aerial ropeway to facilitate trade traffic' H so, 
from what point. to what point ~ . What is the approximate cost of the 
scheme; and when is it likely to be taken in hand and (l()mplete<li , 

THE RIGHT HONOURABLE Sm AKBAR HYDARI: The answer to the 
first part of the question is that Government have no such information. The 
IiJecond part does not ~. 

LoNGEOST DISTANOE FLOWN BY.A'R ENEMY BoMBER. 

188. THE HONOURABLE MR. R. H. PARKER: (a) What is the longest 
distance known to the Government of India that an Axis bomber has iown 
on a successful bombing raid 1 • 

• (b) What is the distance-

(i) from the nearest Japanese or Japanese cOntrolled starting point 
for a bomber to Calcutta ; 

(ii) from the ne&l'est known Axis or Axis-controlled starting point 
for a bomber to a city in India; . 

(iii) from the nearest known Axis 01' Axis-controlled starting point 
for a bomber to Bombay; and _ 

(iv) from the nearest known Axis or Axis-controlled starting point 
for a bomber to Delhi 1 

Q' 

TIlE HONOURABLE MR. A. DEC. WILLIAMS (on behalf of His Excellency 
the Commander-in-Chief): (a) The longest distance known to the Govern-
ment of India that an Axis bomber has flown on a successful bombing raid is 
2,500 miles, when an enemy homber took off from Rhodes, bombed Bahrein 
and returned to Massa. wa. 

(b) (i) 950 miles. 
(U) 1,840 miles. 
(iii) 2,690 miles. 
(iv) 2,350 miles. 

INFORMATION PROMISED IN REPLY TO QUESTIONS LAID ON THE 
TABLE. 

THE HONOURABLE MR. C. E. JONES (Finance Secretary): Sir, the Hon. 
ourable Mr. Roy has been unavoidably detained, and with your permission, I 
will on his behalfIa.y on the table the information promised in reply to question 
No. 90 asked by the Honourable Mr. HOBBain Imam on the 2nd December, 1940. 

NUIlBBll 01' lIMOB VBIlIClLBS .u Ol'l' 31ST lIIABoll, 1940. 

A atatement HOwing th8 number of motor vehielee taxed by the Provincial 
Govenunent in reepect of the quarter endiug 'he 31d lIarch, 1940 is attached. 
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,,~ OIl' I'JWIIII 

nia HGBOQA ... 8m ALAN LLOYD (CoIDtD,e1'C8 ~).:< Sir, I 
lay on the table the fuformation promised in reply to qu~1IfQ. 5f~ bJ' 
• Honoure.ble Mr. G. 8. Motilal on the 11th November, 194~. _ .' ' . . . 

(1) The stock of Indian cotto~ of each 
importan~.growth at the end of thelast 
cottonyeilr uatat the enc:lofeada of the 
two ~ 'bee. th~ W!D" t •. 

(2) How many bales of ootton of eec~growth 
are expected to be produced in Indfa in 
the. current cotton year ! 

(1) Statement I attached, showing stooD 
of Indian raw cottoneof each importaut. 
growf;h at' the end of the three cottoo. 

.. yean. 1937,38 to 1939-40. No ~ 
fOl"l1l!ition is yet available about stocks. 
at the e:tld of the 1940-41 COtt·OIl yeu_ 

'(2) A .~tal crop of 4bout 5,530,000 bales ~ 
: ~ted to' be produced' in Indi4-

Detailed estimates of the yield of each: 
idlpdl"tant !!)I"OWth will not he available-
before the middle of December nell:t 
When the third All-India official foJ'l!-

. cl!Bt is upected to be ready. 

(3) What was the export of cotton of each (3) and (4) The information asked for wilt 
growth during each of the. last 'four _. be found ,in Statement II appended_ 
y88ol'!l to Japan, United Kingdom, Conti- Some details regarding the figure!! for 
nent of Europe and other count!ies ! 1940-41 which are not yet available-

(4) To whBt utent the export of Indian have not been incorporated, in the-
cotton would diminish (i) on the account statement. 
of the war and (ii) on account orban on 
the export of cotton to Japan ? 

(5) Whether any of these factors have 
affected the price of cotton and will the 
agriculturist stand to lose by the fall 
in the price of cotton of the nen crop ! 

(8) How many bales of Indian cotton of each 
growth were URed by t.he mills in India 
during the last four years! • 

(7) How many more bales of Indian cotton 
of ea.oh growth are expected to be used 
by Indian mill~ in the Dut year 1 

(8) Whether Government propose to take 
any steps to help the cotton agricul-
turist in his difficultips arising from fall 
in the frice of cotton owing to diminu-
tion 0 export trade aad if so, what 
m~AIIUrea do tbey propOll8 te aclopt and 
when t 

(5) Attent.ion is invited to Statement III 
attached which gives the wholesale· 
prices of three representative varietie& 
of cotton from August, 1939, to 
November 5, 1941, togoths with 
their index numbers based on the 
prices ruling juat befQre the outbreak 
of war. It will be observed that the-
current prioes of all varieties are abol"e-
the ~re-war level, the utent of rise 
varymg from 24 per cent. to 47 per cent. 
The question whether a fall in the price 
of the next cotton crop will adversely 
a.tfect the agriculturists is a matter of 
conjecture. 

(6) The information is furnished in State-
ment IV attached herewith. It gives 
figures up to the end of the cotton year 
1939-40. No detailed information is 
as yet available for 1940-41, but the-
total mill consumption of all varieties 
of cotton during that year was 
3,553,000 hfl1es. 

(7) No estimate ~an bE'> worked out in this. 
connection as any such attempt would 
depend upon many unpredictable-
factors wh()..~e action cannot be asses-, 
sed in advance. 

(8) The problem is engaging the closest 
attention of the C£'ntral Governm£'nt. in 
conAultation with the Provincial Gov-
ernments. The course of prices of raw 
cotton is being continuously witched 
lind measures calculated to prevpnt & 
8lump are expected to be introduced. 
at the earliest possible date. 



. 
, .,' ~N PROKISBD I'aBPLYI'O Qft8tm)NS LAID ON TBB TABLE 

STATEMENT I. . 
. ..:.:.'. -: !' I ~ .. " ~ •• 

Bloch oj India" coUoo oj each importaflt grOttJl,h, tDieh millB a"d eM made ,. the end oj each 
. • DJ Me coUoo yea,. (8eptember.AuguBt) 193'1·38 to 1939-40. 

~ '", . 

e! 

{In thousands of bales of 400 lbs. each.) 
~. 

1937·38. 1938.39. 1939-40. 

Bengal . 283 .iS7 206 

Americans 663·(, 519 507 

Oomras 421 217 410 

HyderBbad Gaorarl 101 60 48 

:Central India 116 87 92 

Broach • 189 96 199 

Surti 59 101 88 

Dholleras 143 112 61 

'Southerns 268 334 258 

Tinnevellies (including Karungannies) 110 71 77 

'Salems 18 10 11 .. 
Commillas 1 

Unclassified 21 12 14 

Tok! 2,393 1,806 1.971 
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• INJ'ORKATION PROIIISBD IN BBPLY TO QUBSTIONS LAm ON TUB TABLB 2'" 
STATEMENT m., .. 

Pricu oj coUcm in IMia, aM t1l1li,. indu: number •• 

Since August 111311 • 

Month. Broach Bombay BElngal Bombay NO.3· Find Price per Index. Pri~e per Index. Oomra (Bombay) candy of "andy of Price per Index. 
7841bs. 7841bs. candy of 

7841bs. 

Rs. Rs. Rs. 

1939--
August 18 158 100 1I9 100 144 100 
September 201 127 148 124 187 130 
December 307 194 223 187 270 187 

1940-
March. 243 1.')4 188 156 223 1[.5. 
June 164 104 121 102 148 103 
Reptember ~3 128 141 1I8 179 124 
December 188 1I0 128 108 157 J09 

1941-
January 179 1I3 126 106 149 103 
February 184 1I6 1I7 98 146 101 
March. 235 a9 132 III 176 123 
April 222 141 125 105 157 109 
May 261 165 142 1I9 174 121 
June 257 163 150 134 206 143 
July 269 170 146 123 235 163 
August 274 173 160 134 215 149 
Septlpber 242 103 137 1I5 184 128 
Oct.ober 233 147 148 125 178 124 
November 0 233 147 147 124 196 136 

-----
STATEMENT IV. 

MiU OOMUmplion oj Indian Oatton oj each grotDeh during each oj tlie t1l,.86 cotton 1/_. 
(Septembe,.-..4.uf1U8:l) 1937-38 to 1939-40 • 

(In bales of 400 lbl'. each.) 

Bengal • 
Americans . 

Oomras • • 
Hyderabad Gaorari 
Central India 
Broach 
Surti . 
Dholleras • 
·Southerns. . . . 
Tinncivellies (including Karun· 
~): 
-couillIas • 
Uncl!llllli6ed 

. '~. . 

1937-38. 1938-39. 

.314 

. §67 

337 
136 
235 
241 
178 
210 
268 

106 
8 

'1 

", __ ;"i;.., 

337 
966 

284 
113 
221 
243 
169 
236 
3ll 

151 
8 

'13 
", " (052 '., 

1939-40. 1940-41. 

.' 

298 
1,043 Detail@ not 

yet 
available. 

345 
108 
208 
187 
167 
169 
339 

120 
6 
I 
4 

'-2,196 ,. 3,5&8 
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MOTI()N BE JOINT REPORT OF THE" INDO-CEYLON DELEGA-
TIONS. 

THE HONOURA.BLlIl M~. G. S. BOZMAN (Secretary, Indians Overseas 
Department): Sir, I move:-

" Tkat the Joint Report by the Delegations from India and Ceylon be taken into 
consideration. .. " 

During the last two or three weeks, Sir, my mental peregrinations have 
been somewhat on a level with my physical peregrinations for tM last three 
or four month;]. We have jumped from India to Burma, Burma to Malaya 
and now find ourselves in Ceylon, and if I show signs of weak mental knees, 
like my phYflif-al knees at the end of my tours, I hope the House will forgive 
me. • 

I think a very short &tatement might help the House as to the background 
of the Ceylon negotiations. Members will recall that in November of 1940, a 
Delegation came from Ceylon with the object of arriving at some solution of the 
outstanding problems between the two countries. The question of emigration 
was first taken up. The negotiations did not proceed beyond that particular 
problem. Thc Government of India at that time took up the position that 
full citizenship rights covering the whole political and economic field could 
legitimately be claimed by all Indians who eould establish proof of a prescribed 
period of residence and of a permanent interest in Ceylon. The Ceylon 
Ministers, on the other hand, took the position-or appeared to us to take the 
position-that the problem of unemployment in Ceylon was so urgent that they 
could not agree to any arrangement which did not lead in practice to a re-
duction in the number of Indians already settled in Ceylon. It will be clear 
that there was a. conflict between the two points of view which was irrecon-
cilable. The result was that the negotiations broke down. When the result 
of those negotiations was published in Ceylon. the Governor of Ceylone.'3Cnt a 
meBSage to the State Council there stating that there were certain under-
takings given both by Ceylon and by His Majesty's Government by which he 
himself was bound and that any proposal of the Ceylon Ministry which was in 
conflict with those undertakings and which did not carry the consent of the 
Government of India. must, in his view, be refused by him. Briefly, the under-
takings to which he referred were these. A statement by Ceylon in 1921 that 
there was no restrktion upon the entry of Indians as such; secondly, that aJl 
Indians in Ceylon enjoyed the municipal franchise; thirdly, that Ceylon 
would undertake free repatriation for Indian labour in cases of sickness or 
unemployment; fourthly, that Indians in Ceylon would have the same legal 
rights as members of the local pbpulation and could acquire and hold land; and 
fifthly, a statement by His Majesty's Government at the time of the consti-
tutional reforms to the effect that they had no intention of repealing or am~ 
ending to the detriment of Indians any of the laws of Ceylon affecting their 
position or privileges. The Governor's meBSage in Ceylon was received with 
keen dissatisfaction by the Ceylon Ministry and they introduced two draft 
Ordinances, one to control immigration and the other to provide for the re-
gistra.tion in Ceylon of all non-Ceylonese. The mood and the temper of the 
Ceylon Ministry at that time was hot. However action on these draft Ordin-
ances was suspended, and when feelings had cooled down somewhat the 
Ceylon Government forwarded to the Government of India, I think it was in 
June or July, a memorandum which purported to express moderate opinion in 
Ceylon on the problem of Indian immigration. They asked the Government of 
India to examine the contents of tbis m_orandum and, if they felt tfaat it 
o&red • BlIi..we baais for, IlegotiatiOll _ resume the negotiations which had 
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broken down in Delhi, to send a Delegation to Ceylon&nd make & 'further 
attempt to &lTive-at'80me agreed·solution. The memorandumwou,ld be ~ 
long forome to retail to the HouSe now. It was examined by the GovemmE\nt 
-of India.. ,It Was placed before the Standing Emigration Committee, a.nd the 
conclusion that was reached was that the proposals, or rather the suggestions 
for consideration,. which it contained made it worth while I'esunimg toe nego-
tiations, a.nd we aocepted the, Ceylon Government's invitation. One thing 
however was made clear at the time, and that was that the memorandum was 
not in itself an attempt to offer an agreed solution, nor did either Government 
bind themselves to accept any particular item in it. The Government of 
India. Delegation reached Colombo on September the 4th and left it on Septem-
ber the 21st, 17 dl!:.}'s, in the cpurse of which there were 15 meetings between 
the two delegations, II of them of a formal character and four of an informal 
character. I think Members will agree that the Delegation did not waste its. 
time. The Delegation also had periodic meetings with a committee of Ceylon 
Indians. The Indians in Ceylon formed this committee for the special purpose 
of assisting the Government of India Delegation and keeping them apprised 
()f the view-point of Indians living in Ceylon. As I said just now, neither 
delegation had committed itself to the ac<:eptance of any partil'ular points 
raised in the memorandum which the Ceylon Government forwarded. The 
Ceylon Ministers therefore made it quite clear that even if an agreement should 
be reached aTi between the delegations it would require on their part ratification 
by the Ceylon State Council. The Government of India reserved exaetly the 
same rights to themselves, and it is largely for that reason that in their negotia-
tions with the Ceylon Indian committee the Government of India Delegation 
made no effort whatever to extract any final views from them. They kept 
them apprised of the course the negotiations were taking; they disCUSBE'd 
particular points with them and they elicited from them the general view of 
Indiafts in Cevlon. But at no time was that committee committed to 
acceptance of any proposals either of the Ceylon Delegation or of the Govern-
ment of India Delegation which were communicated to them. 

And now briefly to describe the course the negotiations took. As I said, 
the Government of India in the conversation in Delhi laid stress upon full 
oitizenship rights for Indians with certain qualifications. When we started 
talking again in Colombo we felt that the term" full dtizenship rights" had 
contributed to some extent to the breakdown, because at no time had we con-
sidered in any detail what the oontents were of full citizenship rights; and it is 
for that reason that you will find in this Report that there are five or six separate 
headings. We considered that the main citizenship rights with which Indians 
were concerned were the right of entry and re-entry, the right of employment, 
the right to vote and the right not to be discriminated against as Indians in 
a.ny legislation the Ceylon Government might pass. But as the conversatioM 
proceeded it became quite clear that such a division is not in any sentte a hli.rd 
and fast division. A right of immigration affects a right to employment and 
even a right to vote. Therefore, although you will find in the Report the 
8eparate chapters, there is in fact a very close inter-connection between the 
provisions made in the separate chapters, a.nd it is a point I think which 
Honourable Members should bear very closely in mind when commenting on 
&I1y individual provision in the Report. You will find that. the Report is in 

. ~hat I might call a qtUJBi-legal form. It was actually dta.fted by a member 
of the Ceylon JJeJega.tiOD,lfr. Drayton, the Legal Secretary who is also a 
lDember of the Ce1.lon Cabinet, and myself. Probably the legal part of it is 
.fda &nd the "fUCII'" part of it is min(!. But hi.viDg takeil ptI.rt in the actual 
drafting, much of it until the early hOurs of the mornibg. I feel ~t 1 should be , 
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able to-a.nd I am very willing to--expJain points which Members may ftDd 
difficult to follow in view of the form in which the Report has ·been'drafted. 
As you will see, this is a Report and no more. It is a Report to the Goyernment 
of Ceylon and a Report to the Government of India.. The Government or 
India'slntention in moving this Motion is a very simple one. It is desired to 
find out what public opinion in India. has to say up:>n the propos!ds in the Report. 
They themselves have an open mind on the subject and they felt that a Motioa 
such as this was p088ibly the best way of attracting public attention to 8. 
problem of great complexity but equa.lly great importance. 

I have only one more suggestion to offer to the House if I may, and that is; 
that in considering these proposals or this Report it will be helpful to determine 
the main points upon which decision is required. Obviously the first point 
'is whether you want an agreement or whether you do not want an agreement. 
That is fundamental. If you decide that you do want an agreement, then try 
to ascertain what are the vital points in India's connection with Ceylon on 
which in Indian opinion no compromise at all is possible. And, thirdly, in 
offering comments on particular provisions of the Report to ascertain what. 
reactions a modification as desired would have upon otmer parts of the Report. 
I believe that if those three main lines are borne in mind, we should be able to-
elicit some extremely useful and helpful constructive criticism by the debate 
which will now ensue. I think, Sir, that it will be best if I now leave the 
Motion to the House. I should only like to repeat that if on individual points. 
Members ask for information as to the meaning of any particular provision in 
the Report I shall do my best to assist them. 

Sir, I move. 

THE HONOUlU.BLlIl MR. SHANTIDAS ASKURAN (Bombay:-Non-
Muhammadan): Sir, it is perhaps an advantage that this House should disc1lS& 
the Indo.Ceylon Report in the light of the statesmanlike remarks, if I may say 
so, of the Honourable Member for Overseas in the other House. I take this 
opportunity of congratulating the Honourable Member Mr. Aney on the firm and 
dignified stand he has made for safeguarding the rights of our countrymen 
abroad and in particula.r, in Burma, Malaya and Ceylon. At the same time, Sir. 
I cannot help regretting that he was not given a free and unfettered hand in 
dealing with these thorny problems. Sir, no one can envy the Honourable 
Member the legacy he has inherited. I am sure that the few observations which 
I propose to make on the subject before the House will be accepted by him in 
the spirit in which they are made. 

Speaking, Sir, as a businessman and believing in good will as the best 
guarantee for a lasting understanding, I earnestly hope that the Ceylon 
~vernment and the Ceylon people will realise if they have not already done 
so, that the Joint Report of the two Delegations is not acceptable to any section 
of Indian opinion without considerable modifications. Even in normal times p 

Sir, Ceylon needs India's good·will and assistance in more directions than one. 
But especially in an international crisis like the present both countries are 
dependent on each other to an exceptional degree. In the sphere of trade, with 
1088 of certain markets and the shrinkage of others, Ceylon must look almost 
entirely to India for .the ab80t-ption of commodities h"ke copra. With the W&I' 
threatening the secUrity of both countries, there is a parammmt need for 
viewing-this probJe1n of immigration in & spirit of mutual aooommodation.. .,. 

: . Sir, 4sthe b~ N1d ~ia.",.po~rertutce)uniry. of.th~·tW9~t~ve·nO clOu'i;l~ 
.. tha~ ~e ~QtAA ~P~ ~',9:~~; .. ~.; ~~Y:S ~~!::.~~:!~~~~~ ~ 
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cannot a.fford, in the name of generosity, to 8&criice the mtereste of ~ly a. 
million of our nationals. ,After all, Sir, the p~t position which Ceylon has 
attained ij! not a little due to the devoted labours'ofgenerations ofrndia.ns who 
migrated in times past into the island and brpll8ht it to the present level of" 
prosperity. • . . 

Sir, it is a point which this House no doubt appreciates that the Govern~ 
ment of India did not msh into an agreement with Ceylon in the &&me hurried. 
manner in which they did in regard to Burma. We are discussing today only 
a report, not an agreement u> which Government are committed. It hu. 
been expressly stated that the Government of India will take careful note of all 
the criticisms of the Report, both in the Central Legislat.ure and outside. Sir, 
it is also a matter for satisfaction that the Delegation included two distinguished 
public men from South India, Sir Mirza Ismail and Mi'. Venkatrama Sastri. 
On the question of procedure, therefore, we can have no fault to find with the 
Government of India, except that the matter was not left in the hands of the· 
Honourable Member now in charge of the sllbject. 

Nevertheless, Sir, we must consider the Report on its merits. One im-
portant-aspect of the Reyort, which has been discussed at some length in both 
countries is that of domicile. It would help us to see this point, for the pur-
poses of my argument, as the Ceylon Delegation sees it. Sir, in an explanatory 
statement, setting out the advantages which Ceylon would secure under 
this Report, should it be ratified the Ceylon Delegation makes this point. The. 
term "domicile of origin", it points out, is to be interpreted differently for' 
different purposes. How is it to be interpreted in regard to franchise 1 The. 
Draft Report of the two Delegations said :-

" Birth in Ceylon of parents either or both of whom were born in Ceylon to be sufficient 
proof fo! registration &8 possessing a domicile of origin" . 

But the Ceylon Delegation's RepOrt explains this provision in the followin~ 
manner :-

" It is to be noted that, except for thid purpose, a peraon claiming a domicile of origin·. 
must discharge to the full the proof requir'Ki by English Law". 

Sir, it is well known that to establish a domicile of origin, according to the--
rules of English Law is one of the most difficult things iI! the world. Even if a· 
person should cha.nge his domicile, he cannot change his domicile of origin. 
In fact, Sir, the longer a man or his family has been in Ceylon, the greater-
would be the difficulty for him and the members of his family to establish: 
domicile of origin. In other words, Sir, the result of such a provision may well 
be that Indians who are children of persons who have settled in Ceylon for 
generations may get nothing better than certificates of permanent settlement 
only. It would be wrong from every point of view to ask these people, after 
they have been granted their right to franchise, to establish their domicile. 
It is, therefore, obvious, Sir, that insistence on the recognition of two kinds of' 
domicile is unreasonable and most unfair to Indians. 
, Let me take, Sir, again the position of labour as it would be under this: 
Report. It is proposed that persons repatriated to India under the existing' 
la.w would be subject to the provisions of the Immigration Ordina.n~;. It is aJso.. 
laid down that whe~ ~ Ceylon Government gives facilities for repatriation with 
financial help, the wOr~er8 will. have no . right to . enter ~ylon. except under the· 

,promons . Of tIjis' Oldina.lice. AssistM uhskilled la.bouret'8: with: leSs thlm 
five_I..ea.r8~ ~~~~cein CeYlon'will hlI .. ve~o righ~ of·te-en'try into the isla.nd_ 
But ~ un~WeCl::m~~;~v~,~~.'fi&Ti,;orre~entrypi'oVidea 
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[Mr. Bhantidas ~Ul'd.], ", 
they return"to·e~ployment.,under we',.meemployer o~ accept~mplQymEmtof 
-the same kind,. 'In other words; Sir; these employers Will be demed freedom of 
'movement and freedom ·ofoCcupation.' , 

Su, the disabilities under which the labourers will work on the estates are 
·of a most serious kind. They win not enjoy the benefits of the Land Develop-
ment Ordinance. They will not posseBB village franchise. It is a matter for 
regret that the Indian Delegation did not insist upon the grant of village 
franchise to ~te labour though in the past ~e Goventment of India had 
laid such Rtre~s on the point. 

Sir, these immigrant labourers have been placed under another handicap. 
Even if they possess a certificate of permanent settlement, they will lose their 

. right of re-entry if their absence from Ceylon exceeds one year. It is most 
unreasonable that they should go back to Ceylon as new entrants with no 
citizenship rights. The effect of such a provision would be that in course of 
time the number ofIndians in Ceylon would be greatly reduced; and ultimately 
the number would be limited to those POBSeSSing domicile of origin. 

Sir, I have already pointed out what meaning the Ceylon Delegation 
attaches to the draft Agreement in regard to domicile of origin. It is not 
necessary for me to go into further details of the Report. The least that 
would satisfy public opinion in this country is a modification of the Report on 
the lines proposed in the other House; namely, Indians in Ceylon, on the 
prescribed date of agreement and those who have been residents in the island 
within a specified period before the date of the agreement should have freedom 
of entry into Ceylon. Secondly, there should be no regional and occupational 
restrictions imposed upon them, and they should be entitled to the full 
rights o~ citizenship on the completion of the prescribed period. Thirdly, 
for the future there should be provision made for entry and occupations 80 
that the trade interests of Indians are safeguarded. Finally, Sir, in regard to 
unskilled workers, they should be permitted to emigrate to Ceylon and assured 
,of freedom of movement, choice of employment and opportunity to acquire 
full citizenship rights. 

Without these modifications, Sir, the Report as it stands will be totally 
unacceptable to India. I have no doubt that the Honourable Member in 
charge will do his utmost to secure these modifications. It would be better, 
in my opinion, to have no agreement at all Ta.ther than accept one which is 
humiliating to our national self-respect and injurious to the rights and interests 
.of our nationals in Ceylon. • 

·TKE HONOURABLE Sm A. P. PATRO (Nominated Non-Official): Sir, 
,the Honourable Mr. Bozman in a very lucid and clear speech explained the 
background upon which this draft Agreement was based and he has also ex-
plained the attitude whioh the Ceylon Delegation took when it visited here 
in November last. Considering the position then taken up by the Ceylon 
.Delegation with reference to the rights and privileges of Indians in that country, 
the present position taken up by them is really a very good compromise be-
tween the extremes. If we take the attitude, the vehement attitude taken 
up by the Ministers of Ceylon at the time when they wanted to restrict all 
... try of Indians into Ceylon, they did not want any Indian to go to Ceylon 
-without being approv6d of by them. The new system for them was tha.t every 
=-on-ceylonese would be required to have a passport. No non-Ceyloneae 

c . 
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will be in future aJlowed without permission. LabourerrJ,," bt1ler~; 
i,D. ~ ~gOq~£ ~. 6 J;II.enti~ in ilia. &pert. will be IM'rmitteci to. enter· 
CeylOiJ. OJr. qUCl. ~ and if there i.re XU> Ceylonese IIovailq,ble fo .. ~he peO"u!iF 
class of emplo~~nt which the ~lIoDta ~ . .4 Ceylon then onb' labow-
would be aJIoweci. In order to. 1ISC6l"ta,in. this & ltJ.bour schedule will be pre~. 
pared every yea.r by the Ceylonese Gove:mm.ent and published in·the Gazett& 
so that they may know at the end of the year what is the quota that would 
be ava.i1a.ble for a.d.m.ission of Indian lIIobour into Ceylon. This was the atti-· 
~ude ta.ken,up by the Ceylonese Ministers at the time when they visited Indi~. 
in November last, but afterwa.rds they saw through the necessity of modifica-· 
tion und~r the message sent by the Governor of Ceylon to the Council and said. 
that the undertakings existing between Ceylon and India ought to be respected, 
that is the free entry of Indians into Ceylon must be recognised as a matter of' 
fact, and therefore they were wrong in placing so many restrictions on labour. , 
Therefore, Sir, they have prepared a. memorandum submitting tl1eir case again 
before the Government of India and .the Gevernment of India thought that 
there was a proper opportunity. to take up the case again and our Delegation 
has gone over there and the discussions have taken place in an atmosphere of' 
cordiality, friendship ani! give and take spirit . . 

" Th~ Delegatea wish to record' that t he conversations took piac{, in an atmosphere of 
complete candour, cordiality and goodwill ". . 

Therefore, Sir, this Report has to be viewed not merely from the point of view 
of the benefits or advantages to Indians only. We should also see how far 
it would be possible for us to be able to persuade the Ceylonese Delegation 
and the Ceylonese Government to accept it. It is quite right that we should 
press our grievances and wherever hardships have been placed upon India 
there we have to fight and see that they are removed and minimised, but at 
the same time we should also look to the position of the Ceylon Government 
and the Ceylon Ministers and their responsibility to the people of Ceylon. 
They want Sf'Ilf-determiQation in their own country. They want to have an 
advancement of the principle that self-sufficiency should prevail in their own 
country. Just as we in British India want our self-determination to be en-
forced in all directions, similarly we must allow the same privilege and right 
to other countries and other nations too. Therefore, even considering the 
defects and drawbacks of this Report, which are mallY and some of which are 
fundamental, while considering those defects and those difficulties in this 
Report, we should not forget the fact that we have to recognise this principle 
of self-determination in the case of the other ceuntry, namely, Ceylon. There-
fore, Sir, viewing the question from the point of mutual consent and mutual 
agreement we have to see that there must be a spirit of give and tak€. As. 
the Report says, they have simply asked for an endorsem1lnt on the pa:lsport. 
Considering what the Ceylont,sc Governnwnt have said in their Ordinances. 
issued on the 25th and 26th February, our Ddegation has secured a modific!l--
tion of the provisions in this behalf and now the permits are to take the form 
of an endor3ement on the passport. Our Delegation has rightly pressed for 
an Immigration Board on which Indian residents of Ceylon should be re-
presented. That representation is to be effective in order to see t.hat no in-
justice is done to Indians emigrating to Ceylon. As regards th~ imposition 
of quotas, there should be no autocratic power given to the Ceylenese Govern-
ment to fix the qUQtas. The quota is to be arrived at with reference to the 
s.ch8du}Cij;published every year and the GoverIlment of India are to be cQn--

. suIted with. reference to those. quotas. There i8 no independent power given 
to the Ceylone8e.Government~fix any_quotas they liked. 



-. ,~ " ;,[~ND Nov. "'1941 • 

, lSir"~. F.P&tto.l"':" ",; ",j '" ",,' ""r::, "i,"" ,', [ 

:~~:~:~~~1)~~~;~~~;~~~~l!n~~=e8~! ::r; 
tion to "refuse entry-is to 00 -limIted In the case of per$ons to be employed m 
positions of confidence ot for specialised work. The fees cha:t:geable' for e~~ 
dorsements are to be as low as posSible. These are the concessIons and modi. 
1ications which our Delegation have pressed for and obtained. From a perusal 
of the Report it will be seen that we have substantially secured the protection 
that was needed for our emigrants. In addition, the question was pressed 
,that full rights of citizenship should be given to the ~ndians resident in Ctlylon. 
The Ceylonese Government wanted to deny these rights altogether to Indians 
,except to those that have been residing there permanently for a long time. 
Now that position has been modified and it has been agreed that there would 

. 'be what are called a domicile of origin, a domicile of choice and a certificate of 
permanent settlement, There are certain hardships in all these which we 
must avoid, and as has been said elsewhere, these hardships lead to a very 
,difficult position in the matter of franchise. Why should the English Jaw be 
applicable to the domicile of choice so that a person will have to prove before 
a Court of Justice that he has been there for a certe.in number' of years and 
that he has had his domicile 1 These restrictions are quite unnecessary. 
Hitherto, according to the est.ablished convention between India and Ceylon 
,and the undertaking that has been given, no such restriction is to be placed 
upon Indians. These provisions therefore require modification. The Dele-
,gation have adopted a most suitable method of arriving at a compromise. 
'The method they have adopted is this. They have said that concurrence of 
views expressed upon individual points should not be construed as effective 
.agreement unless agreement were reached over the whole field of discussion. 
We find agreement on five important points, The Report is very w.ear as 
regards entry and re-entry. The quotas will be subject to the approval of 
the Government of India. In the matter of franchise there is a differentiation 
,made. There ought not to be any differentiation between those that have 
been residing there hitherto and those that have been there for five years. 
,A certain period may be fixed for the purpose of franchise. Insistence on the 
'three classes of residents for the purpose of franchise ought not to be allowed 
.at all. 

As regards status, they have come to a very fair agreement. It has been 
agreed that, &8 regard!. future legislation other than the legislation necessary 
to give effect to the Agreement, there shall be no differentiation in treat-
ment between Indians who posSess a Ceylon domicile of origin or choice or a 
-certificate of permanent settlement and other members of the permanent 
population. This JIlakes it clear that Indians who have been residing there 
.and come under tliose three classes will have full rights of citizenship. In 
the matter of appointments also there is no differentiation to be made, because 
it is said clearlr that I~dians, other .than those possessing a domicile of origin, 
.should not claun the right to appomtment to Ceylon Government servire or 
under quasi-Government bodies, and should not participate in the benefits 
,of the Land Development Ordinance. In the matter of appointment, franchise 
and entry, the Ceylonese delegates have climbed down a great deal. The 
Ceylon Delegation, on their return to Ceylon from Delhi, took a very hostile 
,attitude. If y?U read .th~ draft Ordinances you will see the attitude taken up 
,by them. Th18 Report 18 a very reasonable compromise between thQ, two 
Delegations: It contains certain provisions which must be modified. The 
rigour of the ~c provisio'ns of the intended Ofdinances ahouJd be further 
:modified and ~ am BOre that the Ceylonese Delegation realises today that n~ 



~nly are there obliga.tioIl& between the two countries WhIch'. they' m"Ultf8l1U, 
butthejr JDOR ,remember-the' eConomic aspect' also and relllise that without 
.sound economic 'relatioIlll betw.een India. and Ceylon, Oeylon'spro~ will 
not at aJl be rapid; Ceylon depends very largely on India, and Ind~n la\lour 
.is required· for the -development of the various plantations in Ceylon. I·am 
.confident that if reasonable pressure .is brought to bear on the C~ylonese 
-Government, the difficulties and hardships that now a.ppear in the Report 
'Will be very much miliimised. This Report, as it is, is a very reasonable com-
':promise of a very complex and controversial problem--

THE HONOURABLE THE PRESIDENT: Your time limit is up. 

THE HONOURABLE Sm A. P. PATRO: It is very difficult no doubt to 
-press upon, and get further concessions from, the Delegation. But, as I said, • 
.as regards re-entry, quotas, franchise, registration, status and general pro-
visions, India has secured what she had before. But full rights of citizenship 
:have not yet been accepted by Ceylon. But, as I have said, if they have not 
accepted fully at present they are bound to accept later on. For instance, '&s 
we read today, the Burma Government" who have been very strong in the 
"lIl&tter of Indian immigration and who have introduced so many restrictions 
-thereon, today find that after all when t.he harvest time cornes around and agri· 
cultural operations have to be carried on Burma wants the help of Indians. 
'They have asked for 35,000 unskilled labourers from India. Similarly in the 
~ase of Ceylon, the Ceylon Government will realise that in the course of time 
-they need help from Indian la.bour for the industrial and economic develop. 
ment of their cOlmtry. Therefore, it is a matter of give and take. We have 
-to be patient and ask for the modification of the Report, so that ultimately 
-Ceylon may realise that it is necessary for them to accede to the requests made 
by th~Indian Delegation. 

The Honourable Mover has a!lked us to concentrate our attention first on 
whether we want an agreement. There is no doubt that this House wants an 
agreement. 'l'hen he asked us to concentrate on the points on which we want 
-to press for modification in this Report. I think, Sir, it is on the whole a very 
Tea80nable Report, but it requires modifications on important points and the 
full rights of citizenship which have so far been conceded. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU (United Pro-
vinces Northern: Non-Muhammadan): Mr. President, this is a subject on 
which strong feelings are bound to be aroused in India. Nevertheless it is 
"the duty of every responsible person to app~h the question calmly and to 
eonsider not only the interests of his own country but also the interests of 
Ceylon, which, though it may be small as compared with India, is from the 
moral point of view equal to it. If an agreement is to be arrived at between 
India and Ceylon the interests of both the countries must be fully safeguarded 
.and the smaller country must feel that the bigger country has dealt with it not 
merely fairly but in a spirit of generosity. It is from this point of view that 
1 propose to discuss for a while the provisions of the Joint Report submitted 
by the Delegations from India and Ceylon. 

I think the first point that every one who wishes to understand the posi-
tion of Indians in Ceylon should bear in mind is that owing to the proximity 
~f India and Ceylon immigration from Southern India to Ceylon has been going 

. ~ fx a very long time and that during the last 100 years at least Indian workers 
have gone to Ceylon at the request of the Ceylon authorities. They were first 
D~ in connection with the coft"ee industry, and subeequentIy on tea and 
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J'UMIer _tea. It is'obvio1l8 from. .this· that India. has not ~her ..,Dala 
on an unwilling ceuntry bot that, on the coatrary, India.np have gonet.o Ceyloa. 
at the e~ request of its Government in order to help in tbedevelopmant, 
of its reeources. Now the need of· Ceylon for Indian worken Itill contiDlle& 
This is Shown by the fa.ct tha.t aJthough it is in the power of the Ceylon Govern-
ment not to import Indian labourers it still continues those arrangements which 
were come to between India. and Ceylon in order to facilitate the immigration 
of workers from India to Ceylon. If Ceylon does not need the help of Indian 
labour it is open to it to discontinue those arrangements and to tell the Govern-
ment of India that it does not stand in need of Indian workers. If it does so, 
I &m sure that neither the authorities nor the people of India will protest against 
the attitude of the Ceylon Government. They will admit fully the right of 
the Ceylon Government to decide whether it needs &ny outside help for the-
development of its material resources or not. 

(At this stage the Honourable the President vacated the Chair, which was taken: 
. by the Honourable Mr. P. N. Sapru.) 

But the Ceylon Government while desirous of eontiriuing the present flow 
of Indian labourers to Ceylon at the same time wants to impose humiliating 
restrictions on them. This position ca.nnot possibly be agreed to by any of UB. 
If Ceylon needs our men it is only elementary justice that it'should treat them 
as human beings and should give them opportunities of leading free and self-
respecting lives. I may be told here that although Ceylon does not need Indian 
workers to the extent that it did before it is difficult for her all of a sudden to, 
terminate an arraIlf!ement whi~h has been in existence for about ]00 years. 
Such an argument would imply that whatever benefits Indian workers might 
have eonferred on Ceylon in the past their continued presence in the i6land is 
affecting adversely the rights of the permanent population of Ceylon and pre-
venting Ceylonese workers from taking up occupations in which Indians are 
found in large numbers. But this question was considered by Sir Edwa.rd 
J&ckson who w&s appointed by the Ceylon Government to consider to what 
extent Indian labour competed with Ceylonese workers &nd what measures 
were necessary in order to control Indian immigration into Ceylon. After 
discussing every line of work he came to the following conclusion :-

.. The evidence gives no reason to suppose ", he said, .. that except in the 0_ 01 
domestio servants the immigration of workers had ever inoreased because of a decrease 
in the employment of the Ceylonest! ". The evidence clearly shows that the Indian does 
not oome to Ceylon to search for work in markets which he has reason to believe are alreadY' 
full. • • • Though it was impossible to deduce from available figures to what extent. 
if any, the movement of workers from India to Ceylon has yet been affected by any inoreaae 
in the employment of CeyloneRe, that movement was shown to be sen.iitively attuned tc. 
conditioJlB in the i~lalld ". 

This virtually means that Indian workers so far from competing with Sinhalese 
12 N workers give way to theln whenever the latter are prepared tc> 

OON, take up occupations which they considered either too strenuous for 
themselves or beneath their dignity. There was thus no competition between 
the Indian and Ceylonese workers adversely affecting the rights of the latter. 
Having come to this conclusion, Sir Edward Jackson had no difficulty in say-
ing that the emigration of Indian workers had not caused, and was not likely 
to eauljC unemployment or any other economic injury to the permanent p<JpWa-
tion of the island. He was not therefore in favour of placing any restrictions 
on the entry of emigrant worl!:ers into Ceylon. This, Sir, fully shOWB ~t 
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both in th:e past and in the present Indian workers have been no hfr to the 
development of Ceylonese workers. They have only by their presence enriched 
Ceylon an.d developed those resources which' Ceylon without the help of Indian 
labour would never have been able to do. • 

Now, in view of these considerations, in view of the urgent n~ that 
Ceylon had for assistance from India in respect of labour His Majesty's Govem-
ment and the Government of Ceylon have both assured the Government of 
India on more than one occasion in the past that Indian emigrants to Ceylon 
would be treated on a footing of equality with the permanent population and 
that no law or regulation would be aJlowed to be passed which would injure 
their interests. I need not read out these provisions because the most important 
of them were read out by my Honourable friend Mr. Bozman. This being 
the position in respect of the services rendered by Indians to Ceylon and the • 
rights conceded to them by His Majesty's Government and the Governmen.t 
of Ceylon, we have naturaJIy to ask ourselves whether during the last few years, 
that is, since the publication of Sir Edward Jackson's Report, new circum-
stances have come to light which render it imperative or desirable for the Gov-
ernment of Ceylon in the interests of its own people to impose restrictions 
on the entry of Indians ·of any class into Ceylon. I am not aware, Sir, that 
any such circumstances have come to light and it is for this reason that I 
am at a loss to understand the spirit which seems to me to underlie the Joint 
Report of the Ceylon and Indian Delegations. I have no desire to discuss 
the conclusions embodied in the Report in detail. But I only wish to say 8. 
few words with regard to some of its most salient features. The first thing that 
strikes anyone who reads this Report is that the provisions relating to the entry 
and re-entry of Indians are extraordinarily complicated. -Indians who are de-
sirous of entering Ceylon are divided into a number of categories. The Report 
takes MCOunt of persons possessing a domicile of origin, a domicile of choice 
and a eprtificate of permanent settlement. There are other categories into 
which Indians have been divided. For instance, assisted unskilled labourers 
with leHs than five years reRidence in Ceylon; unassisted unskilled labourers 
with lesH than five years rcsidcnce in Ceylon; persons not belonging to any 
of these categories but with three years residence or more in Ceylon on the. 
date of the agreement, and so on. Again, Sir, I will draw the attention of 
the House to the provisions relating to the prescription of quotas for workers 
in certain lines of employment. I will not go into the details .again, but these 
provisions seem to me to be both unnecessary and harassing. They seem to 
me, unnecessary because in view of Sir Edward Jackson's Report and the past 
history of the flow of Indian labour into Ceylon, they are not required by the 
interests of Ceylon and they are harassing, because they will subject Indians 
lawfully resident in Ceylon, Indians who have been the benefactors of Ceylon, 
to unnecessary restrictions and curtail such freedom as they have to earn 
their wages. I am personally uncompromisingly opposed to the quota 
Rystem which thc Ceylon Government has set its heart on. Whatever under-
standing may 'be arrived at between the Government of India and Ceylon, 
I think the quotas ought to go. Indians who go to Ceylon, whether as labour-
ers or as traders, must be allowed freedom of movement and free ehoice in 
respect of employment; and further as the Resolution passed by the Assembly 
the other day sa.id, labourers emigrating to Ceylon should be given a fair 
opportunity to acquire the rights of permanent citizensb-ip. Now onp would 
wOnder, Sir, why these complications had been insisted on by thp Ceylon 
Government. I think the reason will be understood by anyone who has read 
the Press communique issued by the Government' of India on th!' lnclo-Ceylon 
f..,elationH Explorat.ory Conference in NOVf!mher, 1940. The C'~rlon ~inistef8 
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made it plain that they would blLSt' the acquisition of future rights on t1].e posses-
sion of a domicile of origin and that they were bent on reducing the Indian 
populatioh in Ceylon, and they have stuck to these points in the Report that 
is befor& us .• They have given way on certain points but they have maintained 
their point of view in regard to these two essential matters. Anyone who 
goes through the Report that we are considering will not fail to see that there' 
is a vital difference between the position of permanent certificate holders and 
their children and the position of those possessing a domicile of origin and 
their children. It seems to me to be exceedingly unjust that the Government 
of Ceylon should try to impose restrictions in the matter of employment under 
Government and quasi-Government bodies, not merely on those who hold 
certificates of perrn.an~nt domicile but also on their children. Most of the 

'people in Ceylon, as I pointed out, have gone there at the request of Ceylon 
in order to enrich it and these people and their descendants are now being 
treated. as if they were the sworn enemies of Ceylon and stood in the way of 
th:e economic development of the island or an improvement in the economic 
status of the Ceylon workers. 

Sir, I do not wish to dwell on these points any longer. I will only brie1ly 
say that the restrictions that I have pointed out, which are involved in the im-
position of the quota system and the placing of the children of holders of 
certificates of permanent settlement in an inferior category, are not acceptable 
to me and that I am prepared to oppose tooth and nail any agreement which 
contains these features. Sir, I lrope that the Government of India will bear 
in mind, in trying to modify the conclusions embodied in the Report, that both 
according to the Donoughmore Report and Sir Edward Jackson's Report, 
40 to 60 per cent. Indians may be regarded as permanently settled and that a 
substantial number of the estate workers have actually been born tn the 
country. 

(At this stage the Honourable the President resumed the Chair.) 

Briefly speaking, Sir, my point of view is this. The Indians that are 
already in Ceylon should be tr('atnl justly. My idea is (1) that the proposals 
put forward by the Government of India in November, 1940 when the Ceylon 
Delegation came to this country should be pressed once more on the attention 
of the Government of Ceylon by the Government of India; and (2) thatin 
future the Government of Ceylon should not frame such regulations with regard 
to the entry of Indians as woulU virtually stop the immigration of Indians of 
a better class. If Ceylon wants our labour, it must also be prepared to admit 
a fair number of educated Indians, of Indian businessmen and Indians of the 
professional class, so that the people of Ceylon and those who go there may 
regard the Indians in Ceylon as a fair sample of the population of India. We 
have insisted in the calle of every Colony, which wants our labour, that it 
should also allow Indians of other classes to enter it freely and to settle down 
should they wish to do so. We ought to insist on the same principle in Ceylon. 
Let me repeat that we ought to ask, in the first place, that the Indians already 
in Ceylon should, if they have resided for a. certain number of years, be accorded 
the full rights of citizenship and that those who have not put in the required 
period of residence should be giv~n an opportunity of completing it. As 
regards the future, such restrictions may be imposed as are in the economic 
interests of Ceylo? but. they should 1~0~ be humiliating to this oountry· andt 
moutd. ne comp80tl.l>le With tht! reaogrutlon of the fa.ct that Ceylon still noods 
the hell> of In~an workers. I insist on these conditions, Sir. because Indian 
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workers are. settled not merely in Ceylon but in a number of other ~lonies. 
The principles which I have enunciated are the principles that the Govern-
ment of tndia have insisted on in the past in the case of all these Colonies. 
Hthey give in on any of these essential points now, the position· of our 
countrymen in the other Colonies would be gravely affected agd ip such 
Colonies as Malaya and East Africa, I am afraid that we shall soon have to 

'suffer from the consequences of any ill-judged concession that we might 
m.a.k.e either to the Government of Burma or to the Government of Ceylon .. 

Tm: HONOURABLE SIB DAVID DEVADOSS (Nominated Non-Official) : 
Sir, there are two aspects of the question which ought to be considered, tliz., 
the status and the interests of the persons already resident there and secondly 
of the persons who are likely to enter or who may enter hereafter. Sir, if 
you will pardon a personal allusion, I come from.'the Tinnevelly District, the • 
southernmost district of the Presidency and I know there has been intimate 
intercourse between the people of Tinnevelly District and Ceylon not for years 
or centuries, but for millenniums, There are three importa.nt ports in the 
Tinnevelly District, namely, ·Tuticorin, Kayalpatam and KulasekhMpatam. 
The merchants of these places have been trading with Ceylon for ages. Ceylon 
depends upon India for the necessaries of life, rice, vegetables such as onions, 
etc., and ca.ttle. These a.nd many other things have been imported for a very, 
very long time and Tinnevelly gets from Ceylon areca nut and some spices a.nd 
oopra and Ceylon depends for its prosperity mainly upon this commeroe. 
La.tterly, i.e., during the last hundred years the labour people have been sent 
to Ceylon to develop first the coffee estates and then the tea and rubber estates. 
With regard to people who have been there for a number of yea.rs-for genera.· 
tions-we must consider whether their interests are to be affected in any way, 
H they are asked to prove their domicile of origin it will be very difficult, 
for the~eople have been there for two or three generations and probably they 
have got no record,. As you know very well, Sir, there is no such thing as 
paptismal certificates in tho case of Hindus and Muhanunedaus and the regis-
tration of births is not very satisfactory .. Supposing you ask sueh a man to 
prove whether his father was born in Ceylon. It would be very difficult for 
him to do so if you insist on strict proof. I do not think one in a thousand 
will be able to prove it. Their interests ought not to be affected by allY 
agreement that we may enter into with. the Ceylon Government. What ob. 
jection can there be to these people being in Ceylon 1 I believe thero are about 
:100,000 to 400,000 persons who hltvc been rcsident there for generations. 
Why should they not be given their right as citj.zl'lls like any other Ceylonellc ? 
I believe there arc about 600,000 people on the estates. They arc mostly 
ignorant people. They cannot reasonably be {lxpnetcd to prove their ret!idence 
there. Supposing they arc asked to provo their rct!idence for five or 80,-en or 
ten years. What proof have they got 1 They have not been asked to do that 
before, H they had been asked before, they might ha vo got 1I0me sort of proof. 
But how could they prove now 1 They came 10 year:; ago. What evidence 
is there now t No record has been kept of their entry into Ceylon nor of their 
going out. Therefore, Sir, this provision it! not merely illusory but. will cer· 
tainly work a. hardship upon people who arc there. 

There are one or two other points. I would not be vf1ry long because 
the matter has been covered by previous flpea.kers. Supposc a person goes 
there an a labourer, or, we will say, a cook or, as we 'say in Madras, a boy, 
and tvorks there for some years, &nd then he studies motor driving and becomes 
& motor driver and then makes 80me money ai\d establishes a motor repair 
ltu.sinesa, and wants to come back to India and then go baek. Js he to go as a 
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cook or a boy 1 Under whom is he to Helve 1 The provision th~t'~e should 
~o back to the same profeBBion or to the same calling or under the .same master 
IS, I thUtk, on the face of it, a very harsh one. How can he be expected to 
go and wor}c as a cook after having probably made a very large amount of 
money'1 In this connection I may mention one instance. Years ago--
probably 80 or 90 years ago--a man from Kulasekharapatam went to Ceylon: 
He probably went as a coolie. Then he became a coolie mistri. This. w~s 
at the time when the harbour was being built. Then he bccame a contractor 
and before he died he was the possessor or owner of Iileveral streets of houses 
in Colombo. He died probably the richest Indian there. He was worth 
many, many lakhs of rupees. Supposing such a man were to go now. IN he 
to be a. coolie a.ll his life 1 If a man once happens to go as an unskilltld la botlTer , 
is he to remain all his life an unskilled labourer 1 Many of these provisiom; 
ought, therefore, to be amended. I do not think the Report, as it Rtands, 
can be accepted. Evidently, the political leaders there want to squeeze out 
all Indians. They do not know what is good for them. AM the Honourable 
Mr. Kunzru has pointed out, they have to depend upon Indian labour. A 
time 1\Ti.ll come when they will say, " We cannot get oil. with our planting opera-
tio~ither rubber or te8r-and we want Indian labour". At present they 
do not see thtl necessity for them. They are not self-sufficient at all with 
regard to IILbour. Therefore, a time will come when they will have to be beg-
ging at our door. That being so, I do not think we ought to yield to their re-
quest. Nil doubt, we should not fill their country with our men. We do not 
want to take the bread from their mouths. They must, however, be reason-
able. They should not be unreasonable.' 

With these remarks, Sir, I recommend that this Agreement be amended 
so as to satisfy our claims. • 

THE HONOURABLE MR. P. N. SAPRU (United Provinces Southern: Non-
Muhammadan): Mr. President, I had not the pleasure of hearing the Honour-
able Mr. Bozman as I was away on some other important work, and therefore 
I do not exactly know what he said in this House. But I assume that what he 
said was not very different from what was said in the other place by the Honour-
able the Leader of the Legislative Assembly (the Honourable Mr. Aney). 

Sir, I have gone through this Agreement and I will state in a few words 
what my attitude towards it is. I have gone through this Agreement with 
every desire to be fair to the Sinhalese point of vicw. I have every desire 
to be fair to the Sinhalese point of view because we have many cultural and 
spiritual ties with the population of Ceylon. We are a big country while Ceylon 
is a small country. But from the timc of the Ramayan, from the time of Rams. 
and Sita, Ceylon has bcen associated with us. We have every desire to appreci-
ate their economic difficulties. They want to preservc a ccrtain standard 
of living. Wc want also to preserve a certain standard of living. We appreci-
ate their desire to preserve and improve. if possible, their standard uf living. 
We have no desire to approach the questions raised by this Agreement in the 
spirit of exploiters. Ceylon, when all is said and done, is an Asiatic country. 
Their people are not very different, culturally and spiritually, from us and in 
any Agreement that is arrived at between us and the population of Ceylon I 
quite recognise that there will have to be a spirit of give and take, there will 
have to be a spirit of cdmpromise, because any Agreement implies compromise. 
If you want an Agreement, you cannot have everything your own way. ~You 
have to make concessions on fwme points. and the other party too has to make 
some conoessio~ to us. I have eDmined this Agreement with the desire to .. 
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whether it.is fair to both the countries, namely, India and Ceylon, aHft I regret 
to say t6at I have had to come to the conclusion that the Agreemcnt in its 
present 1"orm is not entirely fair or Just to the people of this country. Sir, 
the Honourable Dr. Kunzru in the very able speech which he delivered on this 
question has traced the history of immigration of Indians into Ceylon. We 
did not go there uninvited. We have helped to build- up the Ceylon ~f today. 
The prosperity of her rubber, tea and coffee plantations is due in BOme part at 
all events to the industry, thrift, enterprise and character of our workers. 
Therefore our workers have got a right to see that they get a fair deal. Now 
one general criticism that I have to offer against the Agreement is that it is far 
too complicated. We have divided the Indians there into several classes, I 
believe about ten classes, but I think that the three main classes are, persons 
of domicile of origin, persons of domicile of choice and person..'1 who hold ('crt,i-
fieates of permanent settlement. Now the effect of this classification is that 
the Agreement refuses to recognise as citizens of Ceylon many Indians who have 
made the island their permanent home. The grant of full citizenship rights 
has been restricted only to those who can establish a domicile of origin. Well, 
the result is that very few Indians will ever come under this qualification clause. 
Then a domicile of choi&e has been offered to other Indians. My Honourable 
friend Mr. Bozman knows how intricate this subject of domicile of choice is in 
international law , and he knows that this domicile of choice has to be established 
in a court of law. It will not be easy for many thousands of Indians who arc 
illiterate and poor and cannot have proper legal advice to establish this domicile 
of choice. But I should have thought that the ordinary conception in law of 
domicile of choice was this. If I become a naturalised subject of the United 
States, then I become entitled to all the rights and privileges of citizenship of 
the United States. That is to say I can get any employment to which a citizen 
of the United States is entitled, I can acquire any land which a citizen of the 
Unite! States can acquire and get all the rights of a citizen of the Unitnd 
States. But here. this whole conception of this domicile of choice has been 
changed, because though a person who has got a domicile of choioe will be 
('ntitled to vote, he will have no full citizenship rights beca.use he ca.nnot get 
employment in Government service and he will not get the benefit of the land 
development Ordinance. I think that is something which is surely indefensible. 
What is therefore the utility of having this camouflage of domicile of ehoice '{ 

Then I shall come to the third class which is represented by those who will 
have certificates of permanent settlement. Now those who can prove that-they 
are long established in Ceylon and who fulfil certain prescribed conditions arc to 
be given what are called certificates of perDfanent settlement. I think that 
these certificates will be of very little value. Only their right to reside in 
Ceylon is conceded and they can earn a living. That is all. But it has to be 
remembered that these certificates will be granted only to those who can prove 
that they support themselves or earn a living. The effect of this provision 
will be that if a perBOn gets out of employment temporarily then his position 
will become extremely precarious. Further, Sir, as far as I have be6n able to 
understand-the Honourable Mr. Aney will correct me if I am wrong-these 
certificate holders will have their certificates rendered void if they stay away at. 
any time from the iBland for a period exceeding 12 months. And I think the 
most obnoxious provision is that which imposes a disability on the children of 
persons permanently settled. As far as I can see their children will not be able 
to ~ any status at all. At any rate I have not b'een a.ble t.o discover for 
myself what the status of the children of these people will be. I do not think 
their children will become perma.Bent citizens 0'/ Ceylon and they will not be-
come entitled to full oitizeDBhip rights. 
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[Mr. ~N. 8apru.] , , 
'Another point that has struck me in considering this Agreement is that 

Indians in the island who have a residence of less than three years are not to 
have any·political rights at all. I should like t.o p.oint out that the history of 
this qUQStion shows that we went to Ceylon .on the invitation of the Ceylon 
Government. I will just~tead .out to you what the Chief Secretary to the 
Ceylon Government said early this year :-

" I think I have said el\ough to make it clear to any impartial student of the history 
of thlH question that it wa.'1 only after the Government Df India' \lad been given assurances 
that Indians in Ceylon enjoyed the same political rights at the time 88 other cl_ of His 
Majesty's subjects that they a.pproved of the itlBue of the notification of 1923 permitting 
immigration to Ceylon and specifying the terDlll and conditions 9n which it would be 
alIowed". . 

The Honourable Dr. KUllzru has dealt very exhaustively. with.the question of 
quotas and I w.ould not like to go .over the ground which has been covered 
by' him. I will content myself with saying that in regard to that matter I am 
in agreement with all the observati.ons that the Honourable Dr. Kunzru has 
made. Of o.ourse there is. one vital differenoe between-the Indo-Ceylon Agree-
ment and the Ind.o-Burma Agreement which we hope is now flnaJIy buried. 
That vital difference is that the Delegation to Ceylon oonsisted of offioials and 
non-.offioials. We had tWQ very distinguished nQn-Qffioial advisers. I think 
they were Mr. Venkatrama Sastri, .one .of the fQrem.ost leaders of the Party tQ 
whioh I bel.ong and Sir Mirza Ismail. Having gone thus far, it .ought to be p.ossi-
ble f.or the Ceyl.on G.overnment to gQ further. It will be in their interests if they 
g.o further. It will be in their interests tQ oQnoiliate this great country .of 
India which oan be .of use to them in many ways. It is nQt tQ the interest 
.of either CeylQn .or India that there shQuld be ill-will between the tWQ oQvntries 
and I d.o hQpe, Sir, that it will be PQssible fQr the HQn.ourable Mr. Aney tQ 
exercise sufficient pressure up.on the CeylQn GQvernment au.d have this Agree-
ment fmprQved .out .of reo.ognitiQn. Sir, I think I have indioated in the time at 
my disPQsal the goneral attitude t.owards this Agreement and I desire tQ ass.o-
ciate myself with the line that has been taken in regard to it by the HQnourable 
Dr. Kunzru. . 

THE HONOURABLE MR. V. V. KALIKAR (r..entral PrQvinooti : Gelloral) ': 
!:lir, the lot .of indian natiQnals abrQa.d ~ getting harder every day and we find 
thlLt though the Government .of India. ti"hare .our feelings we have nQt boon able 
to impr.ove the lQt .of our nati.onais whQ stay in the DQminiQllSQr CoIQnies. On 
the IndQ-Burma Agreement which the GQvernment .of India entered into with 
the GQVtlrnment .of Burma a IQt of resentment was expressed in this cQuntry 
I\nd in Burma also and I should like to give credit to the GQvernment of India 
fQr taking the decision .of tho Qth~r House to modify that Agreement. S.o fllol' 
as the presont Agreement is concel'ned, Sir, we are glad that it is nQt an Agree-
ment but it is a. draft JQint Iwport .of the tWQ Deleg~tiQns. We knQW, Sir, 
that at! we are not free in t.hiH cQuntry we oannQt'iInprove the IQt-of .our natiQnals 
abrQad. We knQw a.IsQ. that we cannQt take reciprocal aotion aga.inst those 
people who come hore and stay with us and are employed in many walks of life 
in this countrya.nd still tbey dQ not treat QUI' nationls as huma.n beings .or 
give them rights of oitizeD8hip. SQ we have to make the best use of a bad 
bargain. We have.to st\e whether we oan help in improving the lot of our na-
tionals abroad. After all, this Agreement will have to be ta.ken into oonsidera-
tion after considering the p<AUtion .of India.nswho are resident in Ceylon. 
Honoura.ble Members of this HoUlie know that ~lOa Indiana had B8Ilt to India. 
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recently some distinguished gentlemen to represent their, caoSt- witX a view 
to get sofle' modifications in this Agreement and according to me if this draft 
is not approved by those Indians in Ceylon it is better not to have an Agree-
ment at all. They have suggested some modification and I hope thl.' Govern-
ment of India will take into consideration the modification suggested by the 

'Indian gentlemen who were sent here to represent their cause. My Hor:ourable 
.friend Mr. Kunzru has ,dealt exhaustively with the draft before us. I myself 
cannot see why there should be a difference between persons holding a certificate 
of permanent settlement and persons p08scssinga dorpicile of choice. This 
is an invidious distinction and I think thiH distinction ought to go. Then, 
Sir, much was said about quotas and I believe what has been said is quite 
reasonable and justifiable. Why should you fi~ quotas for personR and urge 
upon them to ent-er into a particular and H})ccific employment 1 If people 
want to change their employment, if people want to take up othel' emploYD1E'nt, • 
they should not be restricted from doing so. Sir, the last point that has st,ruck 
me is about paragraph (3) of Part V of the Agreement. It says :-

',' It is agreed that, &8 regards existing legislation, no amendment need be undertnk~n 
to modify any provisions which, in teJ:ms or in operation, are discriminatory". 

Sir, I take strong objecti<5n to this clause, because we should not be a party to 
it and I believe the Government of India should think that t.hey also should 
not be a party to allow the discriminatory legislation to remain on the Statutc-
book of Ceylon. Sir, we should try our utmost to remove any discriminatory 
legislation and if the Government of India fail in their attempt to remove that 
discriminatory legislation I think we should better go without an Agreement 
than give up our fundamental right on this point. After all, when laRt year the 
negotiations broke down they broke down on the question of giving full citizen-
ship rights to Indians. If that happened last year no improvement has taken 
place o-.er the position of Indians in Ceylon, and particularly during this time 
of war I myself would have better postponed any Agreement between Ceylon 
on these grounds m\til the war is over, but as there iR a consensus of opinion 
that there ought to be some agreement to improve the lot of our nationalH in 
Ceylon I think on fundamental pointR we should not give up our position but we 
should bring pressure on the CeyloneHe Government to remove the legitimate 
grievances of our nationals there and ask them to give citizenship rights to our 
people. Our people built the prosperity of Ct'ylon, Ollr people in Ceylon went 
not voluntarily but they were reqnested to go there and they went there to 
help in the devetopment of Ceylon. So, Sir, if there iR-and I believe there jg 
-some discriminatory legislation, the Government of India Rhould bring 
pressure to bear on the Ceylon Government to remove that discriminatory 
legislation. 

Sir, I fully support the arguments put forward by my Honourable friend 
Pandit Kunzru and I hope Government will take into consideration the argn-
ments that were put forward in this House hefore and also the points tltat were 
stated by the Ceylonese deputation which recently came to this country and 
then, after modifying certain clauses of the Agreement, effect a permanent 
agreement with the (,,cylon Govern'ment. 

THE HONOURABLE MR. M. S. ANEY (Memher, Indians Overseas): 
In a' debate like this, where Government have brought a Motion Mking 
the House to consider the Joint Report declaring at the same time that' 
they have an open mind, there is little for the Government Member to say by 
way at reply to the debate. I must say at once that I have heard a very 
useful and instructive debate this morning. The J'roposals of the Joint Report 
""ve been very- carefully- considered by the Membert\ and been. examined hy 
• 
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[Mr. :t.l S. Aney.] : 
them in the light of what they consider to be certain broad princi~les which 
the two Governments must bear in mind in coming to an understanding on a 
complex ·question like that. I will only say this much, Sir, that Government 
has deijberately kept these proposals before the houses of the Central Legisla-
ture and published them with a view to ascertain the views of the public and 
their accredited representatives in the two Houses of the Central Legislature.· 
They have not formed any opinions on the Report. There is some criticism 
outside that in the speech with which I initiated the deba.te in the other House 
the other day I did not give any lead to the House. I believe, had I done so, 
probably I could have been as well accused of having prejudged the issue or 
made an attempt to force some sort of decision upon the House without 
giving the mem bel'S a free and unfettered chanee of discussing the proposals in 

• the light of the principles which they considered as fundamental and essential. 
I think a debate that takes place without any lead from the Government in a 
matter of this kind enables the Government to understand better what the 
representatives of the people have themselves really to say upon the proposals. 
Their free expression of views enables the Government to unmistakably under-
stand the public opinion in a much better way than in any other form. There-
fore, this debate is, in my opinion, of great advantage to the Government of 
India and I am sure the various views that have been expreBBed here and the 
general trend of opinion, which seems to me to be sufficiently clear on the pro-
posals that have been under consideration here, will be carefully considered 
by the Government before t.hey come to any final conclusions on this matter. 
If I have to say anything at all, it is this that the Government of India will 
be careful in seeing that in discussing or negotiating with the Government of 
Ceylon they will make it a point to stand steadfast to the principles which are 
according to them essential, viz., that the interests of the Indians()lready 
resident there are duly safeguarded as well as that the honour of India is not 
in any way impaired by anything that is done there. (Applause.) 

I cannot give vent to my personal opinions here, but one fact is certain 
that those Indians who are there went there at the invitation of the Govern-
ment of Ceylon and that I feel that the Government of India will bear in mind 
that fact in considering and examining these proposals once more. Your 
suggestions have been many but I believe the principles that have been laid 
down at the end of the speech of my Honourable friend Dr. Kunzru, Leader of 
the Opposition in this House---l am sorry, probably he is the-.Deputy Leader 
of the Party, I think-will be duly considered by the Government and in coming 
to their conclusions they will ce>.·ta.inly see that public opinion, expressed out-
side and in this House also, will have due weight with them. But one thing is 
deal'. The b'TCat desire of thc Government of India. is that two neighbourly 
countries like Ccylon and India ought to be on terms of cordiality. It has been 
abundantly made dear in the speeches of some of my Honourable friends in 
this Housc that a small eountry like Ceylon is not and can not be self-sufficient. 
In these dayl.! it is difficult for any country to be self-sufficient in the true sense 
of the term. Self-sufficiency, or too much regard for self-sufficiency, creates a 
kind of narrow nationalism also. I will not take any undue advantage of the 
fa(,t that a ('ountry like Ceylon is not self-sufficient but at the same time the 
Government of India will see, that in their regard for the interests of the people 
oT Ceylon thc Government shall not allow the interests of the people of India to 
be unjustly disregarded or sacrificed. More than that it is not necessary for 
me to say by way of reply to this deba.te. In the case of certain countries at 
It>aRt, th" feeling of nationalism, that is growing unfortunately during the 
past ft·Y(, ycal'l~, .(lenJaqql.! that the cQlUltry sbol!lq cOQ8ist only of :people whom 
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they re~ as indigenous people of that country. This feeling ~ a narrow 
concep¥on of nationalism. I believe that even the people of Ceylon will see 
that, if'they exa.mine their own history, they will see strong reasons to change 
this narrow conception about the people of Ceylon. The culture which they 
have got, the standard of living which they have got, the faith which they 
ha.ve got have everything been imported from outside and prol>ably the very 
people who caJI themselves Ceylonese a.re none else but people of our own flesh 

. and bones. It may take some time for them to realise this fact. But we have 
. 1 to belLI' that fact in mind in approaching this problem. Our attitude 

P.M. should be that if not today, at least in the near future, Ceylon should 
feel that she is pa.rt and parcel of India and India should feel that Ceylon is part 
a.nd parcel of her own country. That feeling of one-neBS ought to grow between 
the two countries. I do not mean to say that this conception of unity should be 
such as not to admit the existence of an autonomous state of Ceylon. But 
consistently with the autonomous position of Ceylon, both these countries 
ought to feel that they have got a common destiny, they have got a common 
purpose and they ought to have mutual co-operation and in -essential things 
they must work together for the fulfilment of their common· destinies. In 'this 
hope we shall work ancj in this hope we shall try to the mutual benefit of both 
the countries to bring to a successful conclusion the labours which are at present 
embodied in the form of the proposals in the Joint Rep(lrt under discuBSion of 
the House. 

THE HONOURABLE THJ: PRESIDENT: Motion made :-
.. That the Joint R.eport by the Delegations from India and Ceylon be taken into 

consideration ... 
Question put and Motion adopted . 

• 
The Council.then adjourned sine die. 
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O. Co. and -the --. 229·30. 

BROADCASTING CAPITAL Fmro-
Information (laid on the table ) rr. --. 

32·33. . 
BUDGET AND REVISED E8TDU.TES-

Question re factors accounting for the 
recent increase over -- in railway 
receipts. 13·14. 

BUNGALOWS-
Information (laid on the table) re sale 

of-- in Poona Cantonment. 149. 
BlJlI.MA-

8ee "Emigration ";' 
BURMA RlCE-

Question re. export of --. 173. 
BUSINESS, STATEJlEN1: 011'-
-- by the Hon. the Leader of the, 

House. 47.48, 114, 290. 

c 
CADETS-

Question re number of -' - under traiD-
ing at the Artillery School. 125. 

Motion re Joint Report of .the Indo- CA.I(OUFLAG_· 
<Rylon Delegations. 298·300. Question re --. 51. 

---_._-----------------------
• 
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CAl'lTAL STATDlENTS, BALANCE SHEETS 

AND PRoFIT AND Loss ACCOUNTS OJ!' 
STATE RAILWAYS IN INDIA, INCLUDING 
THE BALA.NCE SHEET AND THE PROFIT 

• AND Loss ACCOUNT OF TATANAGAR 
II., WOB.ESBOPS, ~193940-

Statement (laid on the table) r8--. 109. 
,CA1UUA.GE AND WAGON SHOPS, Ln..I.ooAB-

Information (laid on the ~ble) re-
Supply of drinking water to 

workmen of the---, E.I.R. 31. 
Supply of waterproof coverings to 

workmen of the --. E.I.R. 31. 
CATERING CoNTRACTS-
~ ,Question,.e --, E.I.R. 168·70. 
c.N8US-
Question re --. 60, 60-62. 
CENTB.AL ADVISORY BOARD 

TIO.N IN INDIA-
Motion for Election. 109. 

. 
OJ! EDUOA-

Nomination of the Hon. Sir Rumunni 
Menon. 148. 

C:l:NTRAL GoVERNMENT APPRONUATION 
ACCOUNTS, CIVIL, 1939-40 AND .!UDIT 
REPORll', 1941-
Statement (laid on the table) re --. 

108. .' 
ClIINTRAL GoVERNMENT APPROPRIATION 

ACCOUNTS OF THE DEFENCE SERVICES 
FOR TIlE YEAR 1939-40-
Statement (laid on the table) ".e --. 

109. 
CENTRAL GOVERNMENT ApPROPRIATION 

ACCOUNTS, POSTS AND TELEGRAPHS, 
1939·40 AND AUDIT REpORT, 1940-
Statement (laid on the table) re --. 

109. 
CliINTRAL CrOVERNMENT COMMERCIAL 

APPENDIX TO THE APPROPRIATION 
ACCOUNTS, CIVIL, 1939-40 AND AUDIT 
REPORT, 1941-
~tatement (laid on the table) re, -:.-.. 

109. 
CliINTRAL GoVlIIRNM:ENT CoMMERCIAL 

APPENDIX TO TIlE APPROPRIATION 
ACCOUNTS OJ' TH1!l DEFENCE SERVICES 
POR THE YEAR 1939~ AND THE AUDIT 
RBPoRT TBEEBON- • 

Stat:ment (laid on the table) re --. 
109 .. 

CiLuRM:EN; PANEL OJ!'-

Message from His Excellency th~ Gover-
nor General nominating the ---.-. ~. 

CHANNELS OF TRADE- . 

Que8tion ,.e interruption to the normal 
channels -- via the Sutlej and 
Almora routes by bandits. 157. 

CHARANJ'IT SINGH, HON. RA.TA-
Nomination of the -- as Chairman 

of the Committee on Petitions. 43. 
CHARGEMEN-

Information (laid on the table) 1'8 special 
senior -- in Workshops !;>f thc E.I.R. 
32. 

CBETTIYAR, HON. MR. CmnAMBAB..UI-
Indian Limitation (Amendment) Bill-

Motion to consider: 255-56 . 
Motion to pass. 256. 

CHINESE AND INDIAN LABOUBEBS-
Question ,.e wages of -- in Malay. 

129-30. 
CIRCULAR MOTOR ROAD-

Question ,.8 scheme for a new -- round 
Simla. 228-29. ., 

CIVIc GUARDB~ 
Question ,.e allocation of air raid pre-

cautions and -- expenditure. 58. 
CLOW, HON. Sm ANDREW-

Congratulations ,·to the -- on hill 
K. C. S. I. 42. 

Madras Po~ Trust (Amendment) Bill-
Motion to consider. 154. 

COAIr--

InfoI'l\lation (laid on the table),.e cont-
racts for the supply of -,- to State-
managed Railways, 31. 

CoDE OF CRIMINAL PROCEDURE (AMEND-
MENT) BILL-

liee " .-- " under " BILL ". 

CoDE OF (''RmINAL PROCEDURE (SECOND 
AMENDMENT) BILL-

Bee " -- " under" BILL ". 
CoMMANDER-IN-CHIEF, HIS EXCELLlliNOY 

THE-
Motion for the election ;)f four non-

official Mem bera to the Defence ConsUl-· 
tative Committee. 45, 4647. 

Oath of·Office. 1. 
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CoIDIANDER-IN-ClIIBF, HIS EXCELLENCY 
TBE-contd. 
Resoluti(:m re Royal Indian Navy. 192-

94~ 

Wel&me 'to --. 1-2. 
CoIDIISSIONS--

Question -re number of British officers 
gr1loDted -- in th~ Indian Army. 
104-05. 

• -Bee. .. EMERGENCY -- ". 
Bee. .. RESERVE -- ;'. 

CoMMITTEE ON PETITIONS-

Constitution of the --. 44. 
CoxPANIES (AMENDMENT) Bu.Ir-

Bee" Indi&n -- " under" BILl. ". 
CoNDlTIONS OF SERVICE-

Question re -- of non-gazetted railway 
servants on ~tate-managed Railways. 
170. 

CoNGRATULATIONS-

-- to the Hon. Mr. C. 1<: •• Jones on his 
C.S.I. 43. 

-- to Mr. M. S. A. Hydari on his C.S.I. 
43. 

-- to the Hon. RIT Andrew CJlow on his 
K.C.S.I. i2. 

-- to the Hon. Sir Firoz Khan Noon 
on his K.C.S.1. 42. 

-- to the Hon. Sir Jeremy Raisman 
on his K.C.S.I. 42. • 

-- to the Hon. Sir Leonard Wilson on 
his Knighthood. 42-43. 

--' to the Hon. Sir John Richardson' 
on ~is Knighthood. 43. 

CoNRAN-SMITH. HaN. MR. E.-
Resolution re-

Appointment of non·offiCial' visito!18 
chosen from the Central Legislature 
to visit security pl'isoners intbe DeoJi 
Detent·ion Camp. 197-99. 

lndinnization' of t,he Indian Police 
SPn·ice. 261-64-, 265, 26R. 269. 
270. 271. 272. 

CoNTRACT(S)-
Information (laid on the table) Tf-

--- for the supply of 00&1 to Statt'-
managed Railways. 31. 

Termination of-- of certain vendors 
on the railway &tioD, AUahabad. 

, 28. 

<" 

f 
CoNTRACT(Il)-contd. \ 

Question re notice of termination of--
with the B. & N. w.. R. 50. 

Btl. .. CATERINO ---". 

CoNTRIRUTlON-

Question re -~ by members to the gene- • 
ral funds of a registered trade uni~ 
100. -' 

CoTTON-
Bee "INDIAN ----- ", 

CoUPLAND. PROFESSOB--

Question re visit of --. 99. 
CuLTIV ATOBS--

Question re amounts paid by sugar f'ao*o-
ries t{) --- for sugarcaJU'. 55. 

D 
DACOITY--

Question re armt'd -- on the B. & N. 
W. R. 51. 

DALAL, HON. MR. M, ,N.--
Nomination of the -- &8 a member of 

the Committee on Petitions. 43. 
Question re-

Allocation of air raid precautions and 
civic guards expenditure. f 58. 

Appointment Qf a representative of 
the Government of India Oil the 
Middle East' Wa.r Council. 96-9'7. 

Atlantic Charter. 95~96. 96. 
Balance of trade between British Indi& 

and Foreign countries. 119-20. 
B. B. & C. 1. R. 13. 
Census. 60., 60---62. 
Cost of l'quipment of' Indian troope. 

52. 
]<'aetors aceounting for the recent 

incrello8e ovt'r Budget, and Reviaecl 
Estimates in railway receipts. 13·14. 

]<'unctions of tht' Reforms Commill-
~ioner. 97-99. 

Introduction of the ntCASage ratE 
system for India.n telephone 
('ompanies. 59. 

Lose or damage suft"eretl by railway. 
dw:ing the 11141 monsoon, 13. 

Kission of Dr. H. Grady. 134-35. 
Post-war_ foreign trade. 14-. 
Purchase of the B. & N. W. R. .:;g-. 
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DALAL, Hox. MR. M.N.---Mnld. 
Question re-contd. 

ReasODB for· imposing a aynem of 
ration, or controlling the supply 
of petrol, etc. 14·15. 

" Report of ~e Eastern Group Con. 
ferenee. 15. 

United Kingdom Commercial Corpo· . 
ration; 14. 

Visit of ProfeBBOf Coupland. 99. 

Resolution re--
Atlantic Charter. 207 ·09. 
Registration of a.rchitects. 77·78, 

79·80. 

DAB, Ho~. MR. X. K.---, 
Question re-

Effect of the Indo· Burma Immigration 
Agreement on Emigration of unskil· 
led labour. 11. 

Salt areas in Oris3a. 10.1 J. 
Du, HON. RAl BAHADUR SATYENDRA 

KUMAR'-
Question re .-

CllIIsification of stations in different 
groups by the PostR and Telegraphs 
Department. fo, fixing time swes of 
pay. 130. 

Divisional store depot clerks of the 
Indian Posts and Telegraphs De· 
partment. 134. 

Telephone operators. 131, 131-32, 132, 
133, 134. 

Transfer of clerks of the Posts and 
Teiegraphs Depariment. . 132. 

DAft OP BIRTR-

• Question re policy of the Railway BOard 
regarding alteration in recorded--
of railway. Sf'rvants. 165·66. 

DuTR-
EzpreanODB of regret in . connection with 

~e -- of Sir Ganga.nath Jha. 
63·64. 

Du~ RAILWAY STATION-

Q1I8IItiou re freight e~ for grain, 
.tAI., booked from-, FA I. R. 166·68. 

:D.n),CB Coxs1JL'l'ATiVB OoKm'l"l'D-
1I0t.i0n for eJeot;ion of Members. 4[,47. 
lIcmriuataoD of J&embers. lOS • 

DBI'BltCB OF INDIA. RULBS-

_ Question re political prisonent· detained 
under the --. 170·71. 

DE~I-
See " MOTOR VEJlICLBi5 RULBS, 194(t to. 

DELHI MASAJID BILIr-
See .. -- .. under .. BILL ". 

DBLBIREw.ngCTIOXOF~BSOFLA:RDBILIr

See " -- .. under" BILL ". 
DEOLI DETENTION CAMP-

Resolution rea.ppointmeutof non·oflioial 
visitorB chOlen from the Centt8.l Lep. 
la.ture to _visit security prisoners in 
the --. 195·201. 

DEPARTMENT OJ' SUPl'f,Y, STANDING CoM· 
MrrI'EE FOR TRE-
Motion for election of one member. 47. 
Nomination of Mr. R. R. Haddow. 108. 
Motion for election of one member. 231. 
Nomination of Mr. P. No Sa.pru. 255. 

DETENUS-

Question re prisoners of war and 
143·44. 

'DEVADOSS, HON. SIR DAVID-

Indian Income-tax (Amendment) Bill-
Motion to consider. 236. 

Motion Te Joint Report of the Indo-Ceylon 
Delega.tions. 309·10. 

Nomination of the -- to the Panel of 
Chairmen. 43. 

Resolution re purchase of ~ B· "11'. 
W. R. 74. 

DsA:KBAD-
Bet .~ FUEL RBSlI:.ABCB b8'l'l1't1'nl ". 

DmBcrOB OF PUBLIC RELATIONS--
Question re number of officers under the 
--, Defence Department, appointed 
lIB observers in Commands, etc. 14647. 

DI800UltTBSY -
Question re--shown to Sir Karl Singh 

Gour in London. 50. 
DInsIONAL STOu DIU'OT CLn.u--

Question re -- of the Indian Poetl 
and Telegra.phll Depanaent;. 134. 

DOIIa1nOIf-
Question rll -- of £100,000 by ~ 

Sndau Government. 49. 

. J~------~--------------~--------------•. ~~~----~~ 
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DRImmtG WAT1I:B-
Information (la.id on the table) ,./3 supply 

of-O-to workmen of the Ca.triage and 
W~on.Shops, Lillooah, E. I. R. 
3t." _ 

DwwA PuJA HOLIDAY&-

Question '/3 --. 227. 
DUTY-

Bee .. Suoa EXCISE "-- ". 

E 
.dTBBl' BSJlGAL RAn.WAY-

Bee "._-" nnder .. R.uLw.A.y(a) ". 

LlrnBN GROUP CoNnBBJlOlI-

Question "/3 Report of the --. 15. 
:a.m'- IJlDIAN RAILWAY-

Bee .. --" under" R.A.!LwAy(a)". 

~aT bmaJI RAILw.A.Y RUT RULBS-
Information (laid on the table) '13 --. 

28. 
blliBOliiNCY CoMXI88IOJl&-

Queation ,.13 number of Indiana granted 
-. 105. 

BIoGRATIOJl-

Question "1\ effect of the Indo-Burma 
Immigration Agreement on -- of 
unskilled labour. 11. 

8u.tement (laid on the table),.1\ pro-
hibition of the -- of unskilled la-
bourers to Burma. 24. 

~YII.NT-

Question ... -- of lady relatioua of anny 
aT S", cretariat officers under the 
GOvernment of India. 140-41. . 

K1cllillY-

Question ,e ban on certain books likely 
to be of aaaiatance to the --. 95. 

BJr.IIY AIBCBArl'-
Queation '1\ radio location for the de-
~tion of --. 4.9. 

•• IIY BoIIB __ 

Qaeetion ... longeR diatu. 80wn b7 aD 
-.292. 

"U1PIDI~ 
QueAiOD ... _tof--' oflDdiaa ttoop.'l: 

62. 
• 

I. ----EUROPEAN A.ND .ANOLO-INDIA~ NURSEB-

Question ,e advertisement for -"- by 
the E. I. R. 160. " 

EUROPEAN. REFt;GEBS--'-

Question ,e -- from the Balkans and. 
elsewhere. 10. 

EXCESS PROFITS TAI (AlIODliIENT) B~ 
Bee .. -- " under" BILL". 

EXCESS PROFITS TAI I(SECOND AMEND-
IlENT) BILI.r-
Bee "--" Under .. BILL". 

EXCISE DUTY-

Bee" SUGAR -- ". 

EXPBNDITURB-

Question re increase in civil and defenCIJ 
-- attJ]butable to the war. 229. 

F 
FACTORIBS-

Question ,e avoidance of urban COngH~ 
tion in setting up new --. 93. 

Bee "ORDNA.NCE -- ". 
Bee .. SUGAR -- ". 

FACTORIBS (AMBNDMENT) . BILL-
Bes .. --" under" BILL". ( 

FEDBRAL COURT Bl,LL--
Bee .. -- " under" BILL ". 

FmLD RBGIllENT&-

Bee "INDIAN -- ". 

FINANC. BILL-
Bee .. INDIAN -- ". 

FIRO~ KHAN NOOJl, HON. MALI][ sm-
Congratulations to the -..:.. on his 

K.C.S.I. 42 . 
F.actories (Amendment) Bill-

Motion to oollBider. 110-11. 
_ Motion to pa8II. 111. 
Mines Meternity BeMit Bill-

Motion to consider. 111. Ill-IS. 
Motion to pus. 113 . 

O&th of Office. ) 
ReIIolution re-

Regiatra.ti~n of architecte. 'ft. ' 
Representation of India at the Inter-

n&tion&l Labour Conference. 86-
~.~.OO. ~ 

• 
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FLYING ISCIIOOLS-

Question re training of Indians.in --
in the U. S. A. 120. 

FOODSTUFI'S- • 

Question re approximate ,quantities of 
-- sent to Iran. 122. 

FREIGHT-
Question re -- charges for grain, etc., 

booked from Debai railway station, 
E. I. R. 166-68. 

FUNCH POSSES8IOl'lS-

Question re -- in India. 157. 
lI'uBL RESBARCH IN8TITUTB-

Question re establishment of a --' at 
Dhanbad. 115-16. 

G 
O~BTTBD OYnCBBS-

Information (laid on the table) re --
in the Medicfal Department of State-
managed Railways. 28-29. 

GBNBRAL FuNl)s-

Question re contributions by members 
to the -- of a registered trade union. 
1,6. 

GBNB&AL MANAGEBS OJ' STATB-MANAGBD 
RAILWAYS- • 
Question re authority empowering --

to rede1egate their powers to 8ubordi-
nate authorities. 163. 

(JHB'!I:-

.... VBGJlTABLB -- ". 

GLIDINO-' 
Question re training 'ofIndians in- 181. 

GaUR, Sm HABI SINGH-

Question re discourtesy ahown to --
in London. 50. 

GovnNMENT OP INDIA-
Question re appointment of a representa-

tive of the -- on tbe Middle Eaet 
War Council. 96-97. 

GoVERNMENT OP INDIA OYnCBS---
Question re cost of the last .move of ~ 

- to SimIa...94. 
GoTEBNOB GENERAL. H;J8ExCJllUll'Ol" 

n.-
ti:,a."ge frOm _ -- nominating ~ 

Panel of Chairmen. 43. 

7 h _____ _ 

GOVERNORS'SECRKTARIES-

Question re numb('r.of -, ~n l'rovinCY 
where responsible govelllMlcnt is not 
functioning. 171. 

GRADY, DR. H;--

QU!'l8tion re mission of --- .134.35. 
GRAIN-

Question re freight charges for ---, etc .• 
booked from Debai railwav station. 
E.I.R. 166-68. . , 

GUR-

Question re-
Per capita consumption of sugar' 

and--. 15-J 6. 
Production . and oolUlumption of --.-. 

54-55. 

H 
HADDOW, HON. MR. R. R.-

Nomination of the -- to the Standing 
Committee for the Department of 
Supply in place of Sir Henry Richard-
son, resigned. lOS. 

Oath of Office. I. 

HARDING. MRS. STAN- . 

Question're---, Journalist Photographer. 
179, 227-28. 

HENNESSY, Ms. J.-
Question re --, Principal Information 

Officer. 171.72, 178, 226-27. 

HIssAJIUDDIJI' BAHADUR, HON. Lr.-CoL. 
Sm-
Excess Pr9fit Tax (Second Amendment~ 

Dill-
Motion to, consider. 249. 

Resolution re Indianiza.wn of the lridiaa 
Police Service. 271. 

HmTOBY 01' brDu.'s WAll EI'J'OBT-
Question re appointmen$ of & retired 

I.C.S. officer to write the --. 128-
28. 

HOLIDAYS-
8" .. DmIoA hlA __ Wo. 

HOII'OUM--
8. .. Congra~Ulati0D8 ". 

~ 
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H0884D1 IMAM, HON. MB.-
StatemerfA.t non-participation -by the 

Musqm ~e Party in the autumn 
_Ilion. 62'63. 

HYDABI, lIB. M. S. A.-
Congratulations to --- on his C.S.l. .i3. 

BTDABI. RIGHT HON. SIR AKBAR-

Oath of Office. 1. 
Re801ution rt. Atlanti(' Charter. 215-

17. 

I 
Iu..-TJUlATIIBNT-

Question re.- alleged -- of certain per-
BOns on the occasion of the visit of the 
Air Commando to Pietermaritzburg. 
184. 

I.COME--
Information (laid _ on the table) re 

maximum amount of penalty im-
posed for con.!'ealment of ----- in 
Bihar and OriSBa. 24. 

bCOME-TAX (AMENDMENT) BILL--

8ee. .. Indian - ---- -" under .. BILL ". 

aOOMB-TAX DEPAR1.'MENT--

1Df0rmation (laid on the table) re rules 
for ))epartmental Examinations of 
Inspectors and Accountants in the 
--, Bihar and Ori88ll. 149. 

blDlAN(s)-
Qaattion re-

Ban on _remittallce of money by _. __ . 
in Indo-China.. 12-13. 

-- in the Royal Air Force. 229. 
Number of --- enliSted in. the 

Indian Army from 1st ~ptember, 
1939. 144-45. 

Number of ---, etc., under training 
• , Debra Dun, etc. 105-00. -

N~ber of -- granted emt'rgency 
comm.i8lJions. 105. 

Number of-- recruited from en-
listed and non-enlisted c~ for 
the Indian Army. 145. 

Training _pf- in Flying Schools 
in sbe U. 8. A. 12D. 

TrainiDg of - in gliding. 161. 
B..olIlUon N prot.eotion !)£ *he rights 
of-- in Malaya. 272-90.. . 

INDIAN_ Am FoRCB-
Information (laid on the table) rt --. 

25. 
IlfDIA.N AND CBnrESE LABOURERS-

Question re wages of -- in Malay. 
129-30. l' 

IlfDIAN ARMy-
Question re.-

Australian officers in the --. U)7. 
Number of British -officers grantecl 

commissions in the --. 1~-06. 
Number of Indians ~ in the 
-- from lilt - September, 1939. 

- 144-45. 
Number of Indians recruited from en-

listed and non-enlisted classes for 
the--., 145. 

INDIAN ARTILLERY-' 

Bee. •• REGIMEN'I(S) OF --". 

I. C. _ S. OFFICER-

Question re appointment of a retired 
-- to write the History of India's 
War Otfort. 126-28. . 

INDIAN COMPANIES (AMENDMENT) BILIr-
See .• ---." under .. BILL". 

lNDUN COTTON-- ( 

Question re stock of --. 59-60, 294-97. 
INDIAN FiELD REGIMB~T-

Question re~. 126. 
INDIAN FINANCB BILL-

-Bee "--" under .. BILL ". 

INDIAN llUOGIlATION FtrND. MAL4IrA-
Question re. --. 103-Of. -

_ bTDu:B INcoa-TAX (AxDDaNT) BlLIr-
,-Se.e .. --" under .. BILL ". 

INDIAN INDUSTRY Dr WAR 'IiIIJ:-
Question rt commissioning of Mr. Geoffre7 

Tyson to write on --. 116-17, 128-•• 
IlrDUlr.l.Z4TION-

Reeolution re -- of the Indian Polioe 
Service. 256-72. 

INDIAN ~011BBB8-

-Cil-tion rlll,.-

Living allOwaDoea to --- in .... Ja. 
106-07. 

Wages of - in lIa.Iaya. 101. 
Wages of CJUne.e aDd --ill d..L.._ 

129-30. ~. 

~- \.~----------__ L-________ ~~ __ ~ __ _ 
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IlmUlr LIfriATIOJr (AJDNDJIlINT) BILL-
Bee ~'--" under "BILL". 

IlmIAN Mli:CHANICA.L ENGINBBlI8~ . . 
Question re number of -- in the 

• .Supply Department. ISO. 

nmJ<lN MEDICAL SERVICE-

Question re-
Number of posts on the civil side of 

the --. 175-76. 

INDIAN TBoop8-

Question re-
Achievements of -- in thl! 

theatres of WII.l". 3-7( 
Cost of equipment of--". 
-- in Burma. 50. 

INDUN WARRANT OJonCBllB-

• 52. 

Question re promotion of-- to oom-
miasioned rank. 143. 

INDIGO-----

, 

NumbeI' of retired officers of the -- Question ore synthetic --. 11-12. 
who "have been re-employed. 177. 

IlmIAN MlI:DicAL SERvICE RBOR17ITING CoN-
J'BJlBNCB-
Qation re recommendations made 

by the -. 136-40. . 
INDIAN MElr.cBA.NDISE MABltS (A1n:ND-

JPNT) BILL-. 
Bee "--" under "BILL" . 

hmIAN MUBBUM.-

Question re precautions taken to pro-
tect the collections housed in the 
--,etc. 7. 

INDIA..1Ii" OPncERs-

Questi~n re- ' 
-- and reBerve ~ommissions in the 

Royal Indian Naval Reserve and 
Royal Indian Naval Volunteer 
Reserve. 181-82. 

Number of -- in the Regiment of 
Indian Artillery. 135-36. 

INDIAN POLICE SBRVICB-

,&SOlution re Indianization' of the 
-. 256-72. 

IlmUN RAILWAYS (AMENDMENT) BILL---

See "--" under "BILL n. 

INDIAN STATE SUBJECT8-
QUestion re declarations of eligibility 

in favour of--. 120. 

IlmUN TARIFF (AMENDJOilNT) BILJ..--

See " -_." under "BILL. 

llmIAN TELBPBONE CoMPANIES-
Question re introduction of the m_ge 

ratF system for --. 5§. 

Jll33LD 

INDO-BUBIU. booGlUTION AGBIUIIDlf'l'- • 
Question ,e-

Effect of the --on emigration 0I1m-
skilled labour. 11. 

--. 118-19, 158 • 
Statement (laid on the table) re --. 

34-38. 
INDO-CEYLON DBLBGA,*ONS-

Motion re Joint Report of the --. 
298-315. 

INDO-CmNA---, 
See "REMITTANCB". 

INDO-NEPAL AERIAL RoPlIIWAY-
Question re --. 292. 

"INJ'BRIOR "-
Question re cl8.88ification of subordin&w-

railway Bervants as -- and" Superi-
or". 164. 

INFERIOR STAFF--
Informa.tion (laid on the table) re---

on the E. I. R. 32. 
INFORMATION (LAID ON "rIlB TABLB) re-

Allowance paid to railway servante bi 
the lIPosts and Telegraphs Department 
for ]ocal and trunk calls. 31. 

Appointments made to the superior 
railway services. 28" 

Broadcasting Capital Fund. 32-33. 
Contra.cts for the supply of ooal to' 

State-managed Railways. P-1. 
Eailt Indian Railway Rent Rules: 28. 
Gazetted officers in the Medical Depart. 

ment of State-managed' Railways-
28·29. 

Indian Air Force. 25. 
Inferior staff oli the E. 1. R.· 32. 

• 
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\ 
OOOllMATION (UID ON THE TABLE) re-
, crmtd. 

Maximdm amount of penalty imposed 
for con~bnent of income in Bib&r 
and Orisaa.. 24. 

Mortgage of property in Poona C&nton-
ment. 149. 

N&mes of Muslim newspapers in which 
appointments for State-managed 
Railways are advertised. 
29-30. ' 

Number of motor vehicles &8 on 1;he 
,31st March, 1940. 292-93. 

Rules for DepR.rtmental Examinations 
of Inspectors and Accountants in the 
Income-tax Department, Bihar and 

• Orisaa. 149. 
.RuIes for determining seniority of BUb-

ordinate IItaff of workshops of the 
E. I. R. ·32. 

Sale of bungalows in Poona' Canton-
ment. 149. ' 

Special grade a.pprentices in the Jamal-
pur WorkShops. 31, 32. 

Special senior chargemen in workshops 
of the E. I. R. 32. 

Stock of Indian cotton. 294-97. 
Supply of drinking water to workmen 

of the Carriage and Wagon Shops, 
LilIooah, E. I. R. 31. 

Supply of waterproof coverings to work-
men of the Carriage and Wagon 
Shops, Lillooah, E. I. R. 31. 

Termination of contract of certain 
Tendors on the railway station, 
Allaha.bad. 2S. 

IWSllRANCE (AMENDMENT) BILL-
Bee .. --" under .. BILL ". 

IlIISUBANCE DEPOSITS (TEMPORARY RB-
DUCTION) BILL--;-
Bee .. --" under .. BILL ". 

INSURANCE RULII8, 1939-
Statement (laid on the table) re amend-

ments in thE' --. 20-24. 

INSPBCTORS--
Informa.tion (laid on the table) re rules 

for Departmental EX'¥llinations of 
__ a.nd Accountants in the Income-
ax Department, Bibr and OriSsa. 
149. 

INTERNATIONAL CoJOll'l"J'B.: llo~ 'nUl 
LEAGUB 011' NATIONS- U 

Question re --. 225-26. 
INTBRN ATION.ll, LABOUR 'CoNll'EBBlfCK-

Resolution re representation of India 
at the -.-. 80-91. 

IBAN- ,. 
Bee .. FOODSTUlI'lI'S ". 

J 
JAI PRAKASH NARAYAN, MR.-

Question re papers seized from --. 
I83-S4. 

JAMALPUR '\vOUSHOPS-

Information (laid on the table) re special 
grade apprentices in the --. 31, 
32. 

JAl'ANESE AssETS-
Question ,e effect of freezing --. 121. 

JAsIDm-BAIDYANATH DHAM BBANCH-
Question re --, E. I. R. 160. 

JHA, SIR GANGANATH-

ExpreBBions of regret in conneetion wUh 
the death of --. 63-64. 

JOHNSON, MR. PETER--
Question re --, Advertising Vonaul-

pmt. 18O-S1. 
JONES, HON. MR. C. E.-

Congratulations to the --on his 
C. B. I. 43. 

Excess Profits Tax (Second Amend-
ment) Bill-
Motion to consider. 246-47. 
Motion to pass. 251. 

Indian Income.~x (Amendment) BiU-
Motion to consider. 231-33. 
Motion to pass. 246. 

Jom:s, Ms. F. T.-
Question re re-eJllployment of--, after 

retirement. 145-46. 
JOURNAUST PHOTOOBAl'JIER-

Question re Mrs. Stan Harding, --, 
179,227-28. 

JOURNlIlYlIIEN-
Question re advertiBement by the N. W. 

R. inviting applicatiOns from Anglo-
Indians, ete., for appointment .. --, 
etc. 94. . . " 
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K I KUNZR~, HON. PANDIT 
, . V I -COT/td. ~,HoN.MR •• V.- . 

Motion re election of four non- QuestIOn re~ntd. . 
official Members to the Defence Con- Employment of lady relatiM8 of army 
mltative Cmnmittee. 46. and secretariat offioers under the 

Motion're .Joint Report of the Indo- Government of ,Indio.. 1'W-41. 
Ceylon Delegations. 312-13. Export of Burma rict'. 173. 

Qut'lltion re- Indian Field Regiments. 126. 
Indian Immigration Fund, Malaya. Indian officers and reserve commie-

103-04. • sions in the Royal Indian Naval 
Roval Indian Naval Reserve and Royal Reserve, and Royal Indian Naval 

indian Naval Volunteer Reserve. Volunteer Reserve. ,181-82. 
100-01,102-03,103. 

Royal Indian Navy. 103. 
Question (Supplementary) re Mrs. Stan 

Harding, Journalist Photographer. 
179. 

Resolution re- _ 
Atlantic Charter. 201-06, 219-20. 
Protection of the rights of Indians in 

Malaya. 280-81. 
Representation of India at the Inter-

national Labocr Conference. ' 84-85. 
Royal Indian Navy. 190-91. 

K.un!:SHWAR SINGH OF DARBHANGA, HON. I 

MAHARAJADIlIRA.JA SIR-
Nomination of the -- to the Panel of 

Chairmen. 43. 
KUNZ:U, RON. PANDIT HmDAY NATH-

Aligar}J. MUlllim University (Amendment) 
Bill-
Motion to consider. 150. 

Indian Income-tax (Amendment) Bill-
Motion to consider. 235, 239·42, 243. 

Motion re Joint Report of the Indo-
Ceylon Delegations. 305-09. 

Nomina~ of the--o.:'.a memb3~ of 
the Committee on PetitIOns. 43. 

Question re-
. Appointment of a retired 1. C. S. 

officer to write the History of India's 
war effort. 126-28. 

Australian officers in the Indian 
Army. 107. 

BUilding of marine engines and con-
nected machinery for the Royal 
Indian Na.vy in Malaya. 177·78. 

Building of quarters for officers in 
Simla. 173-75. 

Commissioning of Mr. Geoffrey Tyson 
to write on Indian Industry in war 
time. 128-29. 

Living allowances to Indian labouren 
in Malaya. 106-07. 

Mr. J. Hennesy, Principal Information 
Officer. 171-72, 178,226-27. 

Mr. Peter Johnson, Adv~rtising 
Consultant. lSO-81. 

Mrs. Stan Harding, Journalist Photo-
grapher. )79, 227-28 .. 

Number of British officers granted 
commissions· in the Indian Army. 
104-05. 

Number of cadets under training at 
the Artillery School. 125-26. 

Number of Indian mechanical engine-
ers in the Supply Department. 180. 

Number of Indian officers in the Regi. , 
ment of Indian Artillery. 135-36. 

Numher of Indians enlisted in the 
Indian Army from 1st September, 
1939. 144-45. 

Number of Indians, etc., under train-
ing at Dehra Dun, etc. 105-06. 

NUJnber of India.ns ~rallted emergency 
commissions. 105. 

Number of Indians re<'nlited from en-
listed and non-enlisted classes for 

• the Indian Army. 145 . 
Numherof officers appohted to the 

Ordnance Factories. 143. 
Number of officers of the Royal 

Indian Naval Reserve ",nd Royal 
Nava.l Res'lrve commissb'led in the 
Royal India.n Navy. 181. 

Number of officers recmitOO. for the 
R()val Ind:an Navy. 124·2~. 

Numb~r of officers und~r the Director 
of Public RRlations. Defence Depart-
ment, apJ:ointed as observers in 
Commadds, etc. 1~6-47. 

• 
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KtJl(ZBU, H~lf. PAlfDIT HnmAY NATB~. KtmZRU, HON. PAKDIT HIR~Y NATB-

Question r~. eoncltl. ' \ 
Number of officers whose services have Question (supplementary) re---':rmld. 

been placed at the d.ispoeaJ. of the Technical training scheme. N. 
Agent General for India in the Training-of lDdians.iD gli~. un. 
U.'8; A: ~7~. Reeolutionre-' 

Number of posts on the civil side. of Atlantic Charter. 202, 215, 217-19. 
the I. M. S. 175-76. IndianiZation of. the Indian Police' 

Number of Regiments oflndian, Artil- Service. 262, 264-67, 268, 2'12. 
lery. 136. Protection of the righis of IndiaDs iii 

Number of retired officers of the Malaya. 272-80, 285, 287, 288,289-
I. M. S. who have been re-employed. 90. 
177. ' . Purchase of the B. & N. W. R. MoS9, 

Policy followed by the E. I. R. in fil- 72,74-76. 
Wig appointments to the higher RoyaUndianNavy. 185-90, 19~95. 
grades in aohoola. 230-31. 

Prisobers of war and detenus. 143-44. 
• Promotion of Indian watrant omceri 

to oommislioned rank. 143. 
Promotion of lleleoted apprentices to 

IlUperior poata in Onblance Fac-
tories. 141-.a. 

Recommendations made by the Indian 
Medical Service Recruiting Confer-
ence. 136-40. 

Re-employment of Mr. F. T. Jones, 
.after retirement. 145-46. 

Wages ofIndian labourers il'), Malaya. 
, 106. 

Question (supplementary) re-
Attitudc of the Sinkiang Government 

towards British Indian subjects. 95. 
Balance of tradf' between British India 

and Foreign countries. 119-20. 
Commissioning of Mr. Geoffrey Tyson 

t() write on Indian industry in war 
time. 116-17. 

Functions of thc Rl'foMns Commis-
sioner. 97-99. 

Indian troops in Burma.. 50. 
Mixing of power alcohol with petrol for 

purposes of motor fuf'l. 57-58. 
Royal Indian Naval Reserve and 

Royal Indian' Saval Vo~unteer Re-
N!'rve. 100-01. 102-03, 103. 

Roya.l Indian Navy. 103. 
SCheme for a new circular motor road 

round Simla. 228-29. 
Subsidies paid to the P. & O. Co. and 

the British OVCl'IIeM Airways Cor-
poration. 229-30. . 

• 
L&BOUB-

L 

Question re effect of the IndQ-Barma 
Immigration Agreement on Emigra-
tion of unskilled -. 11. 

I.A.BOURER(S)-
Question re deletion of the words" --" 

. and .. menial" from the Rules and 
Regulations of State-managed Rail-
ways. 148. 

Statement (laid oil the table) re proUibi. 
tion of the emigration of unskilled --
to Burma. 24. 

See "Cm:NESE AND INDIAN ---" • 

See "INDIAN --- " • 

LADY RELATIONS OF AlL'IlY A!o!D SECRE-
TARIAT OFFlCERS-

" Question re employment of --- under 
the Government of India.. 140-41. 

LAL, HON. MR. SHAVAX A.- -
Code of Criminal Procedure (Amend-

ment) Bill-
'Motion to C6Jl8ider. 109-10. 
Motion to pa88. lio. 

Code of Criminal ProCl'durc' (Seooad 
Amendment) BilI-
Motion to consider. 110. . ' 

Motion to pa88. 110. 
Indian Limitation (AmendlUf'nt) BiII-

Motion to consider. 256. 
~ Mines Maternity Benefit Bill-

CoDllideration of clause 6. 113. 
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Lat.CJV. OF NATIONS-' 
~ re Ipdia'. contribution, to. the 
-.93. 

LwnATION (~Mmn) B~ 
, .. s. .. Indian --" under .. BILL ". 

, 

LLoYD, HON.8m ALAN-
Indian ~mpanies (Amendment) Bill-:: 

Motion to consider •. 252. 
.otion to pass. 253. 

Trade Marks (Amendment) Bill-
Motion to consider. 253. 
Motion to pass.' 253. 

LoAx(s)-
Qaeetionre-
--advanced for the"Sukkur Barrage 

Soheme. 182-83. 
--granted to Bahawalpur State. 
~l. 

LGcuL AND TRUNK CALLS-
lDfimna.tion (la.idon the table) re &I1ow-

ance pa.id to railway servants by the 
Posts and Telegraphs Depa.rtment for 
-.31. 

Losa--9 
Question re - Qr damage suffered bY' 

rail_ys during the 1941 monsoon. 
13. 

M , 
IiUUB4S PORT TRUST (AMENDMENT) BILL-

au" --" under" BILL". 
1IA:sTBA, RON. RAI B.&HADUR SRI N ARAIN-""': 

QlleBtioll re-
Allocation out of sugar excise duty 

from one to three anna.a per cent. 
for reaea.rch. 18. 

Allocation to provinoea from the Sugar' 
Excise Fund. 18. 

Amounts pa.id . by sugar factories to 
oultivato1'8 for" sugarcane. 55. 

Appointment of .. n All-India Sugar 
Advisory Board. 55. 

Average price of sugarcane bought by 
aagar factories. 56. 

l'hport markets for sopor. 123-M. 
Improvement in yield of ngarca.ne as 

a reIIUlt of introductiOil of iD/.pro'ved 
n.rieties of cane. 66. 

, 

• 
M.u!TIlA, HON RlI BAUADUR SRI NABAQr 
---ctmtd. . 

Question re-co1lJd. • 
Mixing of power alcohol with petrol 

for purposes of motor fuel. 57-58, 
Per capita consumption of sugar and 

gur. 15,16. 
Production and consumption of gur. 

54-55. 
Production of sugarcane durill@i ] 938-

39 to 1940·41. 53. 
Quantity and percentage ofsugarcane' 

used for various pU1'p9SeB. 53-54. 
Reports from Provincial Government. 

about sugarcane researoh. 5.6. • 
Statistics of are·a under sugarcane and 

average yieU per acre. 18-19. 
Sugar excise duty. 57. 
Sugar factories. 99-100. 
Synthetic indigo. 11-12. 
Total amount spent (In lIugarcane 

resea.rch, etc. 16-17, 
Question (supplementary) re Mr. SubhM 

Chandra Bose. 8-9. 
Resolution re-

Atlantic Charter. 202. 
Purchase of the B. & N. W. R .. 8,-

71,74. 
MALAYA-

Bu ., CmNESE AND INDIAN LuOURBU ". 
Bee .. INDIAN LuOUURS ". 
Bu .. INDIANS". 

Bu .. MAalNE ENGINB!! ". 

MARINE ENGINES-

Question re building of--' I¥lCi oonne. ea machinery for the Royal IndiaD 
Navy in Malaya. 177-78_ 

MAIutETS-
Question re export '-- for sDgr.r. la· 

M_ 
MECHANICAL. ENGINEERS-

Bee .. INDIAN -- ". 

MEDICAL DBPARTMENT-
Imormation (laid on the table) re guettell 

officers in the -- of State-mauagecl 
Rail_ys. 28·29. 

" :MBliUL"- • 
Question re deletion of the words " lat.o.~ 

er "'IUId - from the Rules ... 
RegulatiODB of &ate-m,.... Bail-
ways. !48.. ,-

J ) \ 
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MuON, HON. Sm RAJroNNl-
Indian income-tax (Amendment) BiIl-

Motion to consider. 233-34. 
~l.iomination of the -- as a member of 

the Committee on Petitions. 43. 
Nomination of the -- to the Central 

Advisory Board of Education in India. 
148. 

KncJulmISE MABx.B. (AMENDKBNT) BILL-
888 .. Indian -- .. under" BILL". 

MusAGID-

\ 

MOTOR FuEL-
Question re mixing of power alcohol witIt 

petrol for purposes of --. 57-m1. 
MOTOR VBBICLEB-

Information (laid on the table) rt number" 
of -- as on the 31st March, 1940. 
292-93. 

MOTOR VBBIOLEB RULBS, 1940-
Statement (laid on the table) rt &mend-

ments to the -- of Delhi, Britiilh 
Baluchistan and Ajmer-Menrar&.. 
25-27. -- from His Excellency the Governor 

General nominating the Panel of Chair- ·MoVB-
• men. 4.,. Question re coet of the last -- of ,be 

JbssAOE RATE SYBTBK- Government of India Officee to Simla. 
Question re introduction of the __I 94. • 

for Indian telephone companies.. 69. MU8lCmI-
MIDDLE EAST W A.B CoUNCIIr- 888 .. INDIAN --". 

Question ril appointment of a represen-
tative of the Government of India on 
tho -. 96-97. 

Mnms MATERNITY BENIFIT BILL--
Su .. -- .. under" BILL ". 

1I0BA.IDIAD YAKUB, HON. Sm-
A1iga.rh Muslim University (Amendment) 

Bill-
Motion to consider. 150. 

Indian Merchant Shipping (Amendment) 
Bill-
Motion to consider. 222-23. 
Motion to pasS. 223. 

Nomination of the -- to the Panel 
of Cha.irmen. 43. 

Resolution re Atlantic Charter. 2}3-15. 
)lOnoON-

Question re IOBB or damage suifered by 
railways during the 1941 --. 13. 

MOBTOAGID-
Information (laid on the table) re --

of property in Poona Cantonment. 149. 

MUSLIII LEAGUE PARTY-
Statementre non-participation by \lie 
-- in the autumn ~n_ 82-83. 

MU8LI11 NBW8PAHR&-
Information (laid on the table) re nam. 

of --. in which appointmell&s for 
State-managed Railways are advert.il-
ed. 29-30. 

N 
NAVY-

888 .. RoYAL INDJAN -- ". 

NORTH WESTBBJiI RAILWAY- • 
8u "--" under" RAILWAY(8)·". 

NonolD-
Question re -- of termination of eGIl· 

tract with the B. &. N. W. ·R. GO. 
NUBSEB-

888 "EuBOHAJI .AND AlIGLO-I)Q)JA.lf 
" 

o 
MOTILAL, HON. MR. G. S.- OATH OY 0nIc-.- • 

Question re stock of Indian cotton. Bozman, Hon. Mr. G. S. 1. 
59-60. Commander-in-Chief. His E:J:oe1IeM1 

Question (supplementary) re buildiDg of tlie. 1. 
quarters for officers in Bimla. 173-75. .Firoz Khan Noon, Hon. Malik Bir. 1. 

)lO'l'ION re- Haddow, Hon. Mr. R. R.I. .. 
Joint Report of the Indo-Ceylon De- Hydari, Right Hon. Sir Akbar. I. 

'--':; Jrgati~ ~8-315. • ____ :....-_Rao_._H_o_n_. Mr_._E_._Rag __ ha_~_endra __ ._l_._ 
I 
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OBaKBv1i:RS-

Qu;Btion re number of officers under the 
Director of Public Relations, Defence 
Department, appointed as -- in 
Commands, etc. 146-47. 

OI'l'lCER 0111 SPECIAL DUTY-
Question re -- in the Archaeologica.l 

Department. 9. 
ODICER(S)-

Question re-
Building of quarters for -- in Simla. 

173-75. 
Number of -- appointed to the 

Ordnance Factories. 143. 
Number of -- of the Royal Indian 

Naval Reserve and Royal ·Naval 
Reserve commissiClned in the Royal 
Indian Navy. lSI. 

Number of --. recruited for the 
Royal Indian Navy. 124-25. 

Number of -- under the Director of 
Relations, Defence Department, 
appointed as observers in Commands, 
etc. 146-47. 

Number of -- whose services have 
been placed at the disp<N.l of the 

. Agent General for India in the 
U.S.A.17S. 

lJu .. BRITISIl _0- ". 

Bu .. IlilDIAlil __ n. 

OBDBAlIICB FACTORIBS-

Question re-
Number of officers appointed to the 
-. 1~. '. 

Promotion of selected apprentices 
to superior posts in --. 141·43. 

0BIsBA.,...- . 

Bu .. SALT AREAS". 

OamsA Govi:moIBlIIT-
Bu" RBPRBSElIITA,TIOlil n. 

p 
P.dISTAlII-

Question re -- scheme. 93. 
P~ OP CH.umrrBlll-

1Iessage from His Excenen~.y the Gover-
nor General nominatingtl._. 43. 

PAPIIRS-
'Oaeetion re -- Iiezed Crt m Mr. Jai 

Prakaah Narayan. 183-84. 

P A.II.A.CBUTEB-

Question re manufacture of _. 9. 

PARXER, HON. MR. R. H.""'" 
Indian Companies (Amendment) Bill-

Motion to consider. 252. .• 
.... 

Indian Income·tax (Amendment) Bill--
Motion to consider. 236, 23S. 

Professions Tax Limitation Bill-
Motion to consider. 220~22. 

Motion to paM. 222.. 
Question re longest distance fio...:u b)" 

an enemy bomber. 292. 
PATKO, HOlil. Sm A. P.-

M6tion re Joint Report of the Indo-
Ceylon Delega.tion. 302-515. 

Madras Port Trust (Amendment) Bill}-
Motion to consider. 153-54. 

Resolution re-
Atlantic Charter. 211-13. 
Representation of India .at the Inter-

national Labour Conference. sa-M. 
P AYlIUSTBRS-

Question re nomination of --by StaM-
managed Railways. 161-62 • 

PBlilALTY-
Information (laid on the table") re ~. 

mum amount of--imposed for cOn-
cealment of income in Bihar and Ori .... 
24. 

P. &. O. Co.-
Question re subsidies paid to the --and 

the British Overseas Airways Corpora-
tion. 229-30. 

PBT15TIOlllS, CoMMITTEB 0111-
Constitution of the --. 44. 

PBTRoL--

Question re- . 
MiXing of power alcohol rih -- for 

J$'poses of motor fuel. 57-58. 
Reasons for imposing a system of 

ration, or controlling, the BUJ'ply elf 
--, etc. 14-15. 

PBTRoLBUM (AMBlIIDlIBlIIT; BILl.-· 
Bee" -- " under .. BI£L' " 

. , ~ 
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POLft'lOAL PBIsONBBS-
QueHion rs -- detained under the 

Defence of India Rules., 170-71. 
POOIIA. l:JANT~nmNT-
8u "BUl!fGALOW8". 

f' 
/lee "MoRTGAGE ". 

POSTS AND TELEOBAPHS. DEPARTMENT-

Information.(laid on the table) re allow-
ance paid to railway &ervants by the 
-- for local and trunk calls. 31. 
Q~on re-

Classifioation of stations in different 
groups by the --. for fixing time 
scales of ptiy. 130. 

Divisional store depot clerks of the 
Indian --. 134. 

Transfer of clerks of the --. 132. 
P08'1'-W Alii FOBBION TRAD.-

Qoestion re --. 14. 
POWBB ALcoBOIr-
. Question rs mixing of -- with petrol 

for purposes of mo.tor fuel. 67-68. 

PiaurOIPAL INJ'OBIIATION OI'PICBB-

Question re Mr •• T. Henne88Y, Principal 
Information Officer. 171-72,178, 226-
27. 

PauonBS-
.s. .. 8BOURlTY -- ". 

PBIsONBBB OF W AR-

QUestion re -- and detenus; 14344. 
Paon88ION8 TAl[ LIMlTATIOl( BILlr-

8u " -- " under" BILL ". 
PBoXOTION-

Question re-
. _- of Indian wa.rrant ofticers to 

oommiBei.oned rank. 143. 
---of selected apprentices to superior 

posts in Ordnance Factories. 141-43. 
Paor.arION-

R8olution re --;-afthe righta ofludians 
in Malaya. 272-90. 

1OTB0TIVlII DUTIB8 CoNTINUATIOl( BILL--
8u " -- .. under II BILL ". 

Pnuo SDvum CoioussIQl'-
Question re Joint -- for BiUr ... 

159. ,1 

, 

Q 
.. 

QUARTEBS-- • ~ 
Question re building of --for otBoen in 

Simla. 173-75. 

.! R 
RADlO LoCATIOS--

Question re -- for the detection of 
enemy aircraft. 49. 

RAILWAY(8)- . 

Bengal and North Western --
Question re-

Armed daooity on the --. 61. 
Notice of termination of contrao. 

with the --. 50. . 
Purcha.ae oCthe --. 59. 

Resolution re Purchase of the 
64-76. 

Bengal Nagpur--
Question re proposed trausfer ofVizaga-

patam Port to the --. 61. 
Bombay, Baroda and Central India 

Question re --. 13. 
E~t Indian -- #' 

Informaton (laid I'n the table) re--
-- rent rules. 28. 
Inferior staff on the --. 32 . 
Rules for determining seniority of 

subordinate staff of Workshopt 
of the --. 32. 

Special senior chargemen in work-
shops of the --. 32_ 

Supply of drinking water to work-
men of the Carriage and Wagon 
Shops, Lillooah, -. 31 • 

Supply of waterproof coveringll f;o 
workmen of tbe Ca.rriage and 
Wagon Shops,. Lillooah. -. 
31. 

Question re-
Advertisement for Europes.n and 

Anglo-Indian nurses by the --. 
160. 

Ballast. etc., purchased by &be 
E.B.R. and --. 2-3. 3. 

Catering contra.cta. -. 168-70-
Discontinuance of week-end ~ 
tioketa OIl the -. 86. . 
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&uL'If AY(8 )-oontd. 
Eaat lndillll-'-- comd. 

Question ~COll.td. 
Freight charges for grain, etc" booked 

from Debai ra.ilway station,--
166-68 . 

. Jasidih-Baidyanlj.th Dham Bra.nch, 
--. 160. 

Policy followe4 by the -.- in filling 
appointments to the higher grades 
in schools. 230-31. . 

Eaatem Bengal --
Question rll ballast, etc., purchased 

by the-- and E.I.R. 2-3,3. 
Jrfiscellaneous-

Question rll loss or damage lI111fered 
by -- during the" 1941 monsoon. 
13. 

North Western --
Question rll--

Advertisement by the -- inviting 
applications from Anglo-Indians, 
etc., for appointment as journey-
men, etc. 94. 

Allowances paid to Special Ticket 
• Examiners, -- 165. 
Use of the designation Ticket Court 

InSpector on tire --. 164-65. 
State· managed --

Information (laid of the table) re-
- Contracts for the .supply of coal to 

-.31. 
Gazetted officers in the Medical 

Department of --. 28-29. 
Names of Muslim newspapers.in 

which appointments for -- are 
advertised. 29-30. 

Question re-
Authority empowered to make 

appointments on --. 163. 
Authority empoweting General 

Managers of -- to redelegate 
their powers to subordinate 

RAn.wAY(s)~ncld. 

State·ma.naged --ooratd. 
Question---re--i:ontri. • 

• 
. . 

Offices on -- which exercise the 
powers of a local Governm~ 
etc. 163·64. 

RAILWAY AUDIT REPORT; 1941-· 
Statement (laid on thf' tab1r) re -.-. 

109. 
RAILWAY BOARD-

Question re-
Period within whioh , etc., are 

empowered to modify, amend or 
annul their orders. 164. 

Polioy of the -- regarding IIlteration 
in recorded date of birth of railway 
servants. 165·66. 

RAILWAY EMPLO~US-
Question rll disposal of' representatioDa, 

appeals, etc., of subordinate 
162. . 

RAILWAY LINES-
. Question rll guarding of --, bridges, 

etc. 8. 
RAILWAY RECIIl'TS-

Question rll faotorS accounting for the 
reoent inorease over Budget and· Re· 
vised Estimates in --. 13-14. 

RAILWAYS (AMENDMENT) BILL-
. Bee" Indian --" under .. BILL ". 
RAILWAYS, (LoOAL AUTJIOBlTUlll' 
TAXATION) BII.L-

Bee .. -- " under II 'BILL ". 
RAn.WAY SCHOOL OF TBAN81'OB'UTIOll', 

CHAlilDAUSI-
Queltion rll refresher courses, etc., ginn 

at the --, 148. 
RAILWAY SliIBVAlllTS-

Information (laid on the table) r • ..uo.r. 
anoe paid to -- by the Posts and 
Telegraphs Department for local and 
trunk calls. 31. 

authorities_ 163. Question re-
Conditions of servies of non-gazet- CIas8ification of subordinate -- loB 

ted railway aerva.nts on --. " inferior" and" superior". 164. 
170. Conditions of Iklmes of: nOD-gazetted 

De1etion of the warda "labourer" -- on State-m&lllltg6Cl Railways. 
and II meniai .. from the Rules 170.' 

.-" and Regulations of --. 148. Policy of the Railwa:", Boa.ni mgatding 
Nomination of paymaeten by - althation in recorded date of binh 

181·62. of -. 166-86. • j 

------------------------------~~--------,.r--------------------. ~~ 
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RAILW.A.Y,SERVICES-

See " SUP~B10R -- ". • 
RAILWAY STATION, ALLAlIAJIAD-

Bu "VENDORS". 

"" R.usxAN, RON. Sm JEBEMY-

Congratulations to the -- on his' 
K.C.S.I. 42. Ex_ Profits To.x (Second Amend-
ment) BiIl-

• Motion to consider. 248, 2!9-250. 
Indian Income-tax (Amendment) Bill-

Motion to consider. 234, 240, 241, 
242--45. ' 

B ... o, RON. MR. E. RAGJU.VlI:NDB.A.-

Oath of Offioe. 1. 

RlIPORMS CoIOUSSIONBB-

Question Fe--
Functions of the --. 97 -99. 
-.159. 

RuBESHER CoURSE8-

Question re --, etc., given at the Rail-
way School of Transpertation, Chand-
aUBi. 148. 

RJIP17GElIB-

Bu " EUROPEAN -- ". 

R'9IIIBNT(s) OF INDIA!t ABTILLBBY- I 
, 'I Question re-

Number of Indian officers in the --. I 
135-36. 

Number of --. 136. 

RlIGIBTBATION OF FOREIGNERS (ExElllP-
TION) OBDBB. 1939- ' 
Statement (laid on the table) re amend-

ment in the --. 19. 
RJlllITTANm:-

Question re' ba.n on -- of money by 
Indians in Indo·China. 12-13. 

Rm'BlIBlINTATION(Sr-

Question re-
-- from tbe Orissa. Government 

for a subsidy for ~blishing a 
University, 9. • 

DiIposa.l of --, appeals, etc., of 
IRlbordinate railway rmployees. 
162. 

RlIBEARCH-

Question re allocation out of BUgat' exeUe .. 
duty from one to three ann88 per 'oem. -
for--. 18. 

Bu .. SUGARCANE -- ". 

RESERVE CoMMISSION8-

Question re Indian officers a.nd -- ia 
the Royal Indian Naval Reserve and 
Royal Indian Naval Volunteer JY-
serve. 181-82. 

RESOLUTION re-

Atlantic Charter. 201-20., 
Auditors' Certificates Rules, D3J. 

Amendment of --. 114. 
Deoli Detention Camp. AppointiDea\ 

of Non-official visitors chosen from til. 
Central Legislature to visit IIeC1lrit1 
prisoners in the --. 195-201. 

Indianization of the Indian Polioe Ser-
vice. 256-72. 

Indians. Protection of the right. of 
-- in Malaya. 272-90. 

Indian Police Service. Indianization of 
the -. 256-72. 

Protection of the rights of India.ns ill 
Malaya. 272-90. / 

Purchase oftheB.,4 N. W.R. 64-711. r 
Regil. tration of architects. 77 -SO. 
Representation of India at the Inter-

national Labour Conference. 80-91. 
Royal Indian Navy. 185-95. 
Security .prisoners. Appointment. or 

non·official visitors from the Central 
Legislature to visit -- in the DeoJi 
Detention Camp. 195-201. 

Visitors. Appointment of non-offioial 
-- from the ('.antral Legislature to 
visit security prisoners 'in the Deoli 
Detention Camp. 195-201. ' 

RESPONSIB~ GOVERNJIBNT--
Questir.n :'e !lumber of Governors' Bee-

retaries in Provinces ... bere -- is DOl 
functioning. 171. 

RETURN TIm:ETS-
~u "WEEK·mm -- ... 

RIm:-
Bu .. BURMA __ n. 

RICJLUU)SO~, 8m RDBY- '" 
Congratulations to - on hie .KBiIb'-

bood. 43. 

• 

l-....:..--------------------------
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. 
RoAD-

Bee .. CntcuLAK MOTOR -- ". 

RoY, HoN. MR. S. N.-
Madras Port Trust (Amendment) Bill-

Motion to consider. 151.02. 
Motion 'to pass. 155. 

Railways' (Local Authorities Taxation) 
BiU-
Motion to consider. 25l. 
Motion to pass. 25l. 

Resolution re purchase of the B. & N. W. 
R. 65,68,69,71-72,73,74,75. 

RoYAL Am FORCE-

Question re Indians in the --. 229. 
'RoYAL INDIAN NAVAL RJUfBRVB-

Question re-
Indian officers and reserve commis-

liiona in the -- and Royal Indian 
Naval Volunteer Reserve. 181-82. 

Number of officers of the -- and 
Royal Naval Reserve commissioned 
in the Royal Indian Navy. 181. 

-- and Royal Indian Naval Volun-
ver Reserve. 100-01, 102-03. 103. 

.RoYAL INDIAN NAVAL VOLUNTBER RE-
BBRVB-

Question re- /I 

Indian officers and reserve commissions 
in the Royal Indian Naval Re-
serve and --. 181-82. 

Royal Indian Naval Reserve and --. 
100-01, 102-03, 103. 

'BoYAL INDIAN NAVY-

I Question re-
Building of marine engines and con-

" Dected machinery for 'the -- in 
Malaya. 177-78. 

Number of officers of the Royal Indian 
Navil.l Reserve and Royal Naval 
Reserve commissioned in the --. 
lSI. 

Number of officers recruited for the 
-. 124-25. 

-. 103,117. 
ReSolution re --. 185-95. 

RoYAL NAVAL RBSBRVB-

• 

RULlCS AND REGULATIONS OJ' 8'l'ATJI-
JuNAGBD RAILWAYs-

Question re deletion of the .;.ord ..... labour" 
and .. menial " from the --. 148. 

RULES FOR DEPARTMENTAL .ExAln-..... 
, NATIONS-

Information (laid on the table) re --of 
Inspectors Rnd Accountant" in the. 
Income-tax Department, Bihar and 
Or •. 149. 

RUSSIA-

Bee .. BBITISlI MILITARY MIS8IOJf ". 
Bee .. TRADE ". 

s 
SALlC-

Information (laid on the table) re --
of bungalows in Poona Canton ........ 
149. 

S.u.T ABUB-
Question re -- in Orissa. 10-11. 

SAMPLE RooMS-
Question re establishment of -- for 

the display of articles required by the 
Supply Department. 115. 

SAPRU, HON. MR. P. N.-
Aligarh Muslim University (Amencbnent) 

Bill-
Motion to CODBider. 150. 

Factories (Ameudm~nt) Bill-
Motion to consider Ill. 

Federal Court Bill- " 
MPtion to CODBider. 222. 
Motion to pass. 222. 

Indian Companies (Amendment) Bill--"'-
Motion to conaider. 252. 

Indian Income-tax (Amendment) Bill--"'-
Motion to consider. 236-39, 243. 

Madras Port Trust (Amendment) Bill--"'-
Motion to consider. 152~. 

Mines Maternity Benefit Rill-
Motion to consider. 112. 

MotioD re election of fO!lr non-oBis 
Members to,the Defence CanaaJ,tatift 
Committee. 45-48. 

,Qupan re number of, officers of the 
ttOyal Indian Naval Reserve and --
oommiaaioned in the Royal Indian 
Navy. lSI. 

:Motion '\ re Joint Report of the Indo-
Ceylon De1cgat.ions. 310-12., 

• I ' 
----------~----~----~.----------\ 
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(" 

Nomination of the -- to the Pane! of 
Chairoied. 43. 

Nomination of t.lw ----. -- as a member of 
the Committee on Petitions. 43. 

Question r('---
AlIQwances paid to Special 
. Exeminers, N. W. H. 165. 
A~ntic Cha.tter. 173. 

Ticket 

Authority empowered to makeap-
pointments on State-managed Rail-
ways. 163. 

Authority empowering General 
Managers of State-m&n&ged Railways 
to redelegate their powers to 
subordinate authorities. 163. 

Ballast, ete., purchased byt.he E. B. R. 
and E. I. R. 2-3, 3. 

Catering contracts, E. 1. R. 168-70. 
ClMSification of subordinate railway 

servants as "inferior" and" supe-
rior. "164. 

Conditions of 8cl'vict, of non-gazetted 
railway servants on State-managed 
Ra.ilways. 170. 

Contributions by melnbers to the gene-
ral funds of a. registered trade 
union. 166. 

Deletion t)f the words " labourer .. 
and .. menu11 " from the Rules and 
Regulations of State-managed 
Railways_ 148. 

Dispoaa.J. of representations, appeals, 
etc., of 8Ilbordinate ]ailway em-
ployees. 162. 

Freight che,rges for grain, ete., booked 
from Del1a.i railway station, E. I. R. 
166-68. 

Mr. J. Hennessy, Principal Informa.-
tion Officer. 171-72, 178, 227. 

Nomination of paymasters by State-
managed Railways. !61-62. 

N1Imber of GoVerD.on' Secretaries in 
ProviDes where responsible gov-
ernment is not functioning. 171. 

Number of Secretaries to the Govern-
ment of India. 171. 

OfIioers on State-mauagedRailways 
whioh exercise the powers ofa local 
Government, etc. 1-33-64. 

Period within which Railwa.y Board, 
etc., are empowered to' modify, 
amend or umul their arders. 1M. 

'-------------------

Question r~. .. 
Policy of the Railway Board regaid- ~ 

ing ~teration in recorded de.tEl of 
birth of railway servants. 165-66 .• ' 

Political prisoners dctained \lDder the 
Defence ofIndia Rules. 170-71. 

Refresher' courses, etc., given at the 
Hailway School of Transportation, 
Chandausi. 148. 

Usc of the designation Ticket Coil: ~ 
Inspector on the N. W. R. 164-66. 

Question (supplementary) r&-

Advertisement for European and 
Anglo-Indian nurses by the E. I. R. 
160. 

Appointm~t of a ret~ I. C. S. 
officer to write the history of India's 
-.r effort. 126-28. 

Australian officers in the Indian Army. 
107. 

Building' of qua.rters for officers in 
Simla.. 173·75. 

Camouflage. 51. 
Commissioning of Mr. Geoffrey Tyson 

to write on Indian industryt'" m war 
time. 116"17,129. 

European refugees from the Bal-
kans and elsewhere. 10. 

l<"unctions of the ReformaCommis-
sioner. Q7-99. 

Indian troops in Burma. 50. 
International Committee of the League 

of Nations. 225-26. 
Mr. Peter Johnson, Advertising Con-

liultant. lSO-81. 
Mrs. Stan Harcling, Journalist Photo-

grapher. 179,227-28. 
Prisoners of war a~d detenus. 143-44. 
Recommendations made by the in-

dian Medical Service RecruitiDg 
CoDferenoe. 136-40. 

Reforms Commissioner_ .159. 
Subsidies pa.i.d to the P. & O. Co. &lid 

the British Ove~ Airwa,. 
Corporation. 229-30. 

Resolution re-
Appointment of nOD~offi~ viaik1r8 
. chOlleIl from the Central Legh.:.,~~ 

to vi9i.t aecurity priBoners in th. 
~ Detention 'Camp. IIN5;-l7, 
199,200. 
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BAl'BU, H~. lIB. P.N.-concld. , ' SOBHA. SINGH, HON. SABDAR B~ 
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ReaoluPon re---contd. Reaolution re registration of architeete~ 
AtlI.ntic Charter. 202, 20', 209·11, 78·79. . ' 

214, 215. ,\ SPANISH DlDITS-
India.nization· of the Indian Police 

Service. 256-61, 263, 264,268·71, 
272. 

Protection of the rights of Indians in 

Question re --. 120-21. • 
SPECIAL TICKET ExAmNERS-' 

Question re a.llowa.nces paid' to --, 'iii 
Ma.~ya.. 281·83. 

N. ~\1. R. 165. • . 
Purcha.se ofthe B. & N. W. R. 72-73. 
Representa.tion of India. at the Inter-

national Labour ,Conference. 80· 
84,86, 89.91. 1" 

J'l Roya.l India.n Na.vy. 191-92. 
SaHooLS- ... 

Question ,'e policy followed by the E. 
I. R. in filling appointments to the 
higher grades in --. 230·31. 

Bee" ABTILl&BY --'''. • 

See" FLYING --". 

ScnmIA. STEAl[ NAVIGATION CollllPANY-

Question re --. 49. 
SlDottBTA.RIE8 TO THE GOVERNMENT OP 

INDIA-

Question re number of --. 171. 
SlIiCUElTY PRISONERS--

Resol_on re apwintment of Non· 
official visitors chosen from the Central 
Legislature to vistt -- in the Deoli 
Detention Camp. 1.95·201. 

SENIORITY-
Information (laid on the ta.blel.re rules 

for determining -- of subordina.te 
staff of Workshops of the E. I:' R. 
32, 

,,'f.lIIILA.-

See" CIRCULAR MOTOR ROAD ". 

See" QUARTERS ". 

SIlIIILA llIIIpROVEMENT ScHEME -

Question Te --. 7 -8. ' 
"TNllA, HON. KUMAR NRIPENDRA. NARA-

YAN-

Question re achievements of India.n 
tro.ops in the 'lta.rious theatres of 
war. 3·7. 

'fIUA.NG GoVEBNMENT-

Question re attitude of the -- towards 
Britisll.Indian subjects. 95. ' 
~ '" 

STANDING CollUlITTEE FOR THE ~UPPLY 
, DEPARTMENT-- . • 

Motion for election of one member. 47. 
Nomination of Mr. R. R. Haddow. lOS. 
Motion for election of one member. 231. 
Nomina.tion of Mr. P. N. Sapra... 

STATJi:-JIIANAGED R.uLW AYg-:. 

/See .. RULE8 AND RBGllLATlON8 0'; 
---"'t. 

See .. -- " und .. r .. RAILWAYS ". 
STATEMENT OF BU8INE88-

-- by the Hon. the Leader of the' 
House. 47.48, 114, 290. 

STATEllilENT re-. 
Non-participation by the Muslim Lea.gue 

Party in the autumn session. -62-63. 
STATEMENT (LAID ON TUE BBLE) re-

Amendment in the Registration of 
Forei,e:nt'rs (Exeml'tion) 'Order, 1939. 
19. , , 

Amendments in the Im'mallce Rules, 
1939. 20-24. 

Amendments to the Motor Vehicles 
Rules of Delhi, British BnJuchistan 
and Ajmer.Merwara. 25·27. 

Appropriation Accounts of Ra.ilwQ.Ys in 
India. for 1939.40, Part 11 - Detail 
Appropriation Accounts. i09. 

ApproJlriation Accounts.of Ha.i1ways in 
India. for 1939·40, Part 1--· Heview. 
109. 

Audit Report-Defence ~rvices, 1941. 
lOll, 

BalaIlp.e Sheets of Rrtilway CoilieriCI:I and 
Statements of alJ·in·f'()f't of CurtI for 
1939·40, 109. 

Capital Statement8. Balancp :-l.f'l'ts a~d 
Profit and J.CBS AcconntE of State 
Railway~ in India, iu('/!;ding the 
Balance SLeet aud tilt, l'l'ofit and 
Loss Account of Tatanagar Workshoptl, 
1939·40, 109.' 

4.~----------------------____ ~ ______ --~.r---------------------
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BTA.TBX)nf; (LAID ON THE TA.BLB) re-contd. SUGARCANE-
, 

Centr&l Government AppTopria.tion 
Accoants, ,Civil, 1939-40, and Audit 
l¥port, .1941. lOS. . 

Cent/al Government Appropriation 
"ccount,8 (If the Deft-nee Sl'rvices for 
the year 1939~. 109. 

Central Gi>nmmcnt Appropriation Ac-
oounu., Posts and Telegraphs, 1939-
40, and Audit Regort, 1940. 10). 

Centr~l Government Commercial Ap-
pendix to the Appropriation ACI'ounts, 

,Civil, 1939-40, and Audit Report, 
1940. '.1.09. 

Central Government Commercial Ap-' 
pendix to the Appropriation Accounts 
of the Defence Servioee for the year 
1939-40 and the Audit ReportthereQn. 
109. 

Indo-Burma Immigration Agreement. 
34-38. 

Jomt Report by the Dele1ations from 
India. and CevUm on immi~a
tion, etc., into Ceylon. 34, 3!1.12. 

Prohibition of the emigration of un-
skilled labourers to Burma. 24. 

Railway Audit Report. 1941. 109. 
BruDBNT8-

Question re- • 
Amounts paid by sugar factorlea to 

cultivators for~. f5. j 
Average price of-- bought by BugI\!" 

factories~ 56. ~ 

Improvement in yield of -- 88 ,. • 
result of introduction of improved 
varieties of cane. 56. 

Prnrlnctio'l of -- during 1938-39 to 
1940-41~ 53. 

Quanti1 y and percentage of - ued 
for vaIi::>us purposes. 53-54. ' 

Statistics of area under -- and 
average yield per acre. 18-19. 

SUGARCA.NE Rl!lSEAllClI-

Question re-;-
Repcrts from Provinri"l Govern-
, ments about --. 56. 
Total amount spent on --. etc. 

16-17. , 
SuGAR EXCISE DuTY-

Question re-
Allocation out of -- from' one to 

three annas per cent. for research. 
18. 

Question re number of -- undergoing --. 57. 
training at All-India Radio. 159-60. SUGAR EXCISE F~ 

SUBORDINATE 8T~pp--
Information (laid on the table) re rules 

for determining seniority of -- of 
Workshops of the E.' 1. R. 32. 

SUBBIDV(lES )-
qUfllltion re-

Representations from the Orissa. Gov. 
emmen~ for a -- for estalllishing 
a Vnivel'llity. 9. 

- paid to the P. & O. Co. and the 
British Overseas" Airways Corpora. 
tion. 229·3{l. 

SUDAN GoVBRNMlI"NT-

Question rp. donation of £ 100,000 by tho 
-.49. 

SUGAR-
Question re 

Export markets for --. 123·24. 
Per Ctlpila (l{'JlS1ImJ!tion of -" - and 

gur.. 15·16. 

Question re allocation to provinces from 
the --. 18. 

SUGAR FACl'ORlE8-

Question re-
Amountspaid by -- to cultivators 

for sugarcane. 55. 
Average price of 8ugarolne bought by 
--. 56-t 

--/ 99·100. 
StlItKUR BABRAGE SCHEME-

QUE'lItion re loans advanced for the --. 
182·83. 

SUPERIOR-

Ql1fl!lt.ion re claqRification of subordinate 
railway servltnts as " inferior" and 
"--". 164; 

SUPERIOR RAILWAY SERVIClI:~ 

Informat.ion (laid on the table) r£ ap-
pointments made to the ~~ ~. 
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. 811PPLY IAPARTMDT-

Quetltion re-
Establishment of sample rooms for the 

'

display of articles required by the 
-. ]]g. 

Number of Indian mechanios.l 
.i engineers in the --. 180. 
. SvPPLY DEPARTMENT, STANDING. COM~ 

JIlTTEE FOR TJIE-
Motion for election of one member. 47. 
Nomination ofMt'. R. R. Haddow. 108. 
Motion for-election of one member. 231. 
Nomina.tion of Mr. P. N. Sapru. 255. 

817RGICAL INSTRUlDCNTS-
QU6lltion re indigenous manufacture of 
-- and appliances. 115. 

T .' 'l'ABD!'l!' (AMEImMENT) BILIr-
Bee " Indian -- " under " BILL ". 

TBcHNIcAL TRAINING ScJmM:B-
QU6lltion r~. 94. 

TBLl£PHONE COIIIPAmBS-' 

Bee" INDIAN -- ". 

Tli:LEPBONB OPEl!.ATOR..'I-
Quetltion re---. 131, 131.32, 132, 133, 

IMP 
'1'IcIDIT CoURT INSPBGrl'Olt--

Quetltion re use of the desigDation--
on the N. W. R. 164·65. 

, TICKET EXAMINBRS-
Bee " SPECIAL -- ". 

Too: SoALBB OF PAY-

Question re cla.ssifica.tion of stations in 
different groups by ,the FOBts and 
Telegraphs Department for fixing --. 
130. 

TRADE-

Question re --with R1lIlBia.. 121. 
Bee " BALANCE OF -- " • 
See " CHANNELS OF ~ ". 
Bee "POST·WAR FOREIGN -- ". 

'.l'Jw>B LBu (AMENDMENT) BILIr-
Bee " -- " under .. Bn;.L "'. 

TRADB UNION-
Quetltion re contributions bv members 

to the general funds of a registered-. 
1~" 

• 
Quetltion re-

Number of c8(bts under -- at; the 
Artillery School. . 125. 

Number of IndilloIUl, etc.: unaer--
at Debra. Dun, etc. 105·06. 

,. 

Numbers of students undergoing --, 
·at All·India Radio. 159.~· • 

-- of Indians in Flying JfchoolB . id 
the U. S. A. 120; A •• 

- of Indians in gliding. 16t. 
TRANSFER~ I " ." 

Quetltion "-
Proposed -' - of Vizagapatam Port 

. to the B. N.~. 61. 

.", 

-- of clerks of the Posts and TeJ~. 
graphs Department. 132. 

TRooPB-
Bee .. INDIAN -- ". 

TYlt1!:s (EXCISE DUTY) BILL-
Bee .. -- " under" BILL ". 

TYSON, MR. GEOFFREY-
Question re . commissioning of-- to 

write on Indian industry io war 
time. 116.17, 128·29. 

u 
UNITED KINGDOM Comn:BCUL CoBPOBA. 

TJON-

Question re-
Orders for the supply of war materiala 

plaoed with --. 226. 
-.14. 

UNITED STATES OF AMEJtICA-

Bee .. AGENT GENERAL roB INDIA !if '1'lDI 
--" , 

Bee '; FLYING SCHOOLS ". 

UNIVERSITY-

Qt e ;tioh re representations rrom the 
Ori$a Government for a subsidy for 
establishing a --. 9. 

v 
VEGETABLE GHBE-

Q,uestioD re --. 184.85. 
• VENDORS-

Information (laid on the table ) u ~rmi. 
Mtion of coptract of OPrtain -- 011 
the railway station, Allahabad.. I&. 

, 
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Resolution "8 appointment of DOD-
ofticial.- from the Central Legisla-
ture to visit security priIo~ in the 
Deol\Detention Camp. 195-201. 

VIZAGAPATAJI POlW--

,- Question re proposed transfer pf -- to 
• • the 1t~. R. 61. 

•• 1 W· . ; 
WAGJIII-L 

.~on"e.- \ 
-- of Indian and. Chinese laboure1'8 

in Malay. 129-30. 
-- of Indi&n labOUl"eftl in Malaya. 

< 106. 

W.o MATEBJALS-
Question re orders for the supply of 

- placed. with the United Kingdom 
Commercial Corporation. 225. 

W AB.B4NT OFncBBS-
Bee .. INDlAlI _/- ": 

WA'l"lIllL.""llOOF CovElmms-
'Information (laid on ~he table) "e supply 

of -- to workmen of the Carriage 
and Wagon Shope, Lillooah, E. I. R. 
31. 

W:UK-END RETUBN TICKETS-

Question "8 discontinuance of -- on 
the E. 1. R. 96. 

WILLIAMS, RON. MR. A. DEC.-

Motion for the election of one non· 
official Member to the Standing 
Committee for the Department of 
Supply. 47,231. 

WILSON, HON. SIR LEONARD-

Congrabolations to the -~ on his 
Knighthood. 42-43. 

WOBXBBOPS-

Information (laid on the tabie) re-
Rules for dett'nniniDc seniority of 

subordinate staff of -- .of' the 
E.!. R. 32. . 

Special senior chargemen in - - of . 
the E. I. R.3Z. 

Bee " JAJULl'tTB --". 

--.'-
y 

, 
Y17VEB.U DUTTA SINGH, RON. Ru:~ 

Question "e.-
Advertisement by the N.W. R. 

invi~ing applications from Auglo-
~dia.ns, etc., for appointment .... 
Journeymen, etc. 94. 

Advertisement for :European andADgID-
Indian. nurses by the E. I. a. 181. 

Alleged ill-~tment of certain Par.' 
sons on the ocoaaion of the ~ 
of the Air Commando to Pieter-
marltzburg. 184. 

Approximate quantities of foodatu1til 
sent to ~. 122. 

Armed daco\ty on the B. & N. W. R. 61. 

Attitude of the Sinkiang GOYel'DllleDt 
towards British Indian subjeota. 
95. ' 

Avoi~ce of urban ,~n in 
settmg up new factories. 93. , 

Ban on certain books likely to be of 
assistance to the enemy. 95. 

Ban ~n ~emittance of moqey by 
Indians m Indo-China. 12-1~ 

British military mission to RuBBia. 
121-22. 

Camoufll!oge. 51. 
Commissioning of Mr. Geoffrey TySOD 

to write on Indian industry,in war 
time. 116-17. 

Cost of the last move of the Govern- , 
ment of India Offices to Simla. 94.' 

Declarations of eligibility' in favour of 
Indian State 8ubjects. 120. 

Discontinuance of week-end return 
tickets on the E. l. R. 95. 

lJiscourtesy shown to Sir Rari Singh 
Gour in London. 50. 

Donation of :£100,000' by the ~udan 
Government. ' 49. 

Durga Puja holidays. 227. 

Effect of fl'eezing J a pa.nese 8lI8etII. 
122. 

Establiehment of a. Fuel a--eb. 
Institute at Dhanbad. 115-', 
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Question re---ctndG. QuestIon re-aYII.cld. 

Esta.bliE:aiuont of sample rooms for Notice ofterminationofcOIIItract with 
the display of article.!! requiPed by the B. & N. W. R. flO. 
thc Supply Department. U5., 

European refugees &com the Balkans 
Number of students undergoing trtill' 

ing a.t AH·In~nadio.· J591i.0. 
and eleewhere. 10. 

. French p~OD8 in India. .Ui7. 
Guardm6 -of railway .,lises, 'bridges, 
,.ef.C. 8. . 

Increase in civil and·defence expendi- . 
ture a.ttributable to tht' \\3·r. 229. .\ 

India.nB in the Royal Air Force. 229. 
Indian troops in .Burma.BO. \ 
India's contribution to the l.eague of 

Nations. 93. • . I ' 
Indigenous' manufacture of surgical 

instruments and appliances. 115. 

Indo-:s-ma immigration Agreement. 
118-19, 158. • - • , 

Indo.Nepal a.eriiJ ropew~y. 292. 
International Committre of the League 

of Na.tions. 225-26. 
Interruption. to the normal channels 
., of trade via the Sutlej and Almora 

routes by lvmdits. 157. 
Jasidih·Baidyanath Dham Branch, 

E.I.R: 160. 
Joint Public Service Commill8ion for 

Bihar, etc. 159. 
Loan granted. to Bahawalpur State. 

291. 
Loans advanced for the Sukkur Bar· 
~ Scheme. 182-83. 

Manufacture of pa.ra.chutes. 9. 
Mr • ..T. ~, Principal Informa, 

tion Officer. 226·27. 
Mr. Subhas Chandra Bose. 8·9. I 
Mra. Stan ~, joumalist photo. I 

4l'&pher. 227·28. 

• 

Officers on IIpecial duty if L~e Ar~eo . 
logical Depaltme~t: 9,' • . 

Orders for ihe supplw~~ mater{" 
placed with Uni' Kingi(om Com-
mercial Corporat n. 225. , .• ' 

Pakistan scheme. 93. .... • 
Pl\perB seized from.. J.ai Prakash 

Narayan. 183.84. 
Precautions taken.to protect th~ col-

lections hou8ed in, the Indian 
Museum. etc. 7. 

Project to establish an automobile 
factory in Bangalore. 157 ·58. 

Proposed transfer ofVizagapatamPort 
to the B. N. R. 51. 

Radio location "for the detectioll of 
enemy aricraft. 4.9. 

Reforms· Commissioner. 1 .. 
-RepreseDtations from the Orissa Gov· 

e'rnment for a subsidy 101" elltahlillh· 
ing a Univellity. 9. 

Royal Indian Navy. 117.} 
Scheme for a n~w eircUlar mot.oi' road 

round Simla. 228-29. 
Scindia Steam Navigation Company. 

49. 
Simla Improvement Scheme. 7 ·8. 
Spanish debts. 120·21. 
Sub8idiCjlpaidto.:the P. & O. Co. and 

the British .o.-crseas .Airwavs 
Corporation. 229-30. • 

Technical training scheme. 94. 
'nade with Russia. 121. 
n-aining of Indians in Flyin~ SchOOl. 

in the U. S. A. 120. 
'l'ia.ining of Indians, in glidinl- 16) • 
Vegetable glJee. 184-85. 
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